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ed in Tamil Nadu, or proposed to be
imposed in Tamil Nadu, by ATADMK
Government, That is an indirect tax.
As you know, there ig a suggestion
that the sales tax be abolished. But
the problem is that with the States
practically the only source or revenue
left is saleg tax; land revenue is some-
thing which bas exhausted its possi-
bilities. Now how are the States to
raise their resources for meeting their
exigencies? Many of the States had
to have resource to very desperate
measure in order to cover the deficit
which was increasing, The fact re-
mains that unless and until there is
equitable distribution of financiaj re-
sources done between the Cenire and
the States, the position will go from
bad to worse. Of late it is heartening
that even our Prime Ministe, says
that without strong States there can-
not be a strong Centre. The theme
earlier used to be sofe what different.
The main emphasiy was on the Cen-
tre. If that indicates really a shift in
attitude, the question of reallocation
of resources must come up seriously
between the Centre and the States.
Undey the scope of the Finance Com-
mission come only income-tax and
some portion of the specia] excise
duty or under allocation among the
States. But the corporation tax is out-
side the scope of the Financde Com-
mission. So also all other revenues.
And this ig an aspect which is creat-
ing tensions vis-a-vig other tensions.
But this is a very justified issue. If a
particular State, only because it is un-
der the role o f the ruling power at
the Centre, does not raise that issue,
the reason is not that they do not
feel the pinch. Therefore, once again
I request. The Centra] Government
ig in a position through deficit finan-
cing to cover the uncovered gap: the
States are not. Unlesg the Stateg are
helped through the immediate institu-
tion of the Inter-State Counci] as pro-
vided for under section 268 of the
Constitution and more equitable Wis-
tribution of the financial resources «f
the country, ag realised through Cen-
tral revenue which has the monopely
of the resources, more and mora frie-
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tion and tension would ensure ag the
tension is increasing among the gene-
ral populace who are impoverished,
who a re exploited. Thank you.
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g g gred ¢ 5w, S
19 A% ¥ wrgaa faa o7 gy oW
gt w7 ¢ &1 wEAa f@w ot
97 fqFv Tgq & 9gT ¥ 4 4R
aeqi Y MT 9z ¥ §7T9  WIHIAA
%747 SFAT 1 93 ATAANT gREAT
aar gt § fr arad war 7 fusd
16 #HA 8 TegTrw gIalS AT
W & ol Tq g A 2@ T
fradt gifa ogst &, Fraar qsarm
agar 8 waf ¥t § § am ¥
arAd B HiET T AT FEA |
31 A7aT, 83 a¥ 485.35 A
% grfa g€ &, ¥lv wdrw 900 BT
™ § Farea w7 grfa gf g 6w
31 fearav, 1982 aw 200 VY

Tqq & fagla wrqzam gat Y !
$P.M. THarga yqév # frady gifa ¥

? 1 T S eaamm AT o
Aff 81 =mq, 1981-82 ¥ gar-
TE€3 AT ) 161 FAT 91 AW,
A q4r  arEFEla-gey  weql €
81 FA¥ 7 qTQ AT 37T 7 &yFAr
a1 %) 1982-83 ¥ 1§ W7 IME
FAA-TA TTOAT F 344 ®UG,
96 A, 80 FATT WMT HEWUA
TSA F1 g6 99 393 FAg 35
AMG 88 FAR X4 F7g A FFAA
] ¥ A sAfdw &
oo feqd w08 N wfk gf &
9% WITE AT qrEAd g «wg
a8 Wit 1500 Fq¥ 595 § AfEw
T3 g, 700 FYY wWF &
afiw & gEFT £ AAS wEAA A
qg ¥ 1 31 fggrax, 1981 aF 422 fas

zeegrE 981 gt & fawa =12 sga
#r gmEAw A Bt 4z &) wgdm
Far 9T wifwg afi & | g7 gL
¥ OF @A S1v A HIPAT IWAAH
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A FT TTAT A AgAr HTRI
AT ¥ | 1082~83 H ST
1760 FAT WA W safadr wad
dz ¥ & o ) oW, Tow A R/
# ¥ §T9Y Far wigh ey 7y &
f& &Y A wiFdl %1 Iedw Tafac
fear & st zofau #Y o wiss
gar Ifax awwr & wWifs @ aw
g8z % amd wude fao € w33
%78 gU gATY wraAa fafaeev i
qud qFAf ¥ wfearedi &1 arwar
®eAr 931 1 TaAr ;1Y wfewidA
w1 Qe 7 5 arage W fae
et 9t § fag gdF § T qy
fear & =tz ga ardr fase of deafa-
4 ®7 arRar ® W & qraww W
dw # wifes feafe Tadr wagd
8 aq vy § 5 miefas e €1
Wt awAargds gw W gFEAT €7
@ & wafeg gary faw aey o
aqrs & ara §

WrRq, A 99t gidY § agq A
i 9ga ¥ ame f& wparg agdy
o ¥, 93 @ ¥ Wl vaw Qe
afl 9t awar 1 fadelr @Ay %
qatsl £ ;are fF wawa 659
ARl Aqf A @t F A9 &1 ok
& FaF FYR(A Tf IR F7 F AT
JWT 357, T AW WIS AT g7
fear§3d &1 za 35 ar 4o0f ai
F  FS ARG F HIAT #aR
faafs & arga gasew § =i oy,
wEE FEAY 9T F F1 WFT 70 W
g0%, «i #1 78 gfawd sra gl
®) WEATE Fgt aF NgIN TOFT weEw
e @t 9%a &1 & %i§ wyg-
wreq &y faaedf adi g dfed
e wex &1 uw fagw § fr fusrg
W wE s7aFqr § A BT Ay
sgtafas @ 1 ofe g owud 2w
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S AT wed & oA e
TG T FwAT FogwrEer ol
% fawfaa 2af & arqg w79 § &
gardr o FY & B I9F qFHAA
® w7 &1 3w A 33 agty g
fa - weqn, 6 owmfa # § o
w9 & Sam 7 g mro-fad
ge & 1 grwify To wadifaw
FRU A -l ®TatR off wAT
qgT wfFA arg & AT el S
FTATT Y G AW 7 Kol gur )

W, agE HR] dwEet 3
Iy 4 guR I FT dwIw AvEw
ATl gHT &7 F) 497 wTar §
@ W A gWY fawusl A "
TR AT G AW oAl B wed
av @ 1 afe arR awre, ard gaar
W TAAfIF I T 9w 1) TmE
famta 3 *rdwal = gy fog &
agdin fear @ AT fqmara & =
garer 3 wfas A ofyw wfq 5+
gFar g |

seag, 9gr AW Sasifeugi
g€ agi I T Tga 8 fged
FrH fue¥ gT &1 7 WY T,
ZrEa, gaEre, Weara, g
For 3§ fawe gr &1 & wng) 3w
qETST T & TWIEIT &ar =redt
g1 omgreee & 13 fA% g8 & =
wsenfow gfie 4 fee g § awg
TR fafr ‘M I8 fefegae’ 4 ofv-
arer ® Ag Arg safaT ast uv
ny fsfewe wafes adi frg s
g1 28-4-1983 ¥ A TH aza
T 0% 9W ¥ 9T ¥ FWIR W
Tt warg feor gr, I8y FRr v,
W A Frfgw 3w A WY fwe
3¢ fa& § salt g% gt wEiR
MTRIT Q¥ v& At A HrA-
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AT faw q@r o @ 9T & f
N F fal oFAm Fe awg
W s ) Srafrrar @ ooz )e
Su qame w5 fady figr Ay fin
W w9 fafade arEe @
zFa feot W @ 9 T 7y
w8 g TarEy A3 og@w
earfia w3 A, afasr §  qrgre
W7 733 IR e qd)an
T fied gu garsl ¥ earfim ey
o gpEtd faa gmme Fr D
F afers sTTmEEY A s
F awar &

T ARAT N g8 www 2
SRR R LT I e
foq @t fed gu ganwi & - qum
fia 53 97 arg f gaw =q
AH W ogEr O f q17 | gfe
N W gaE w1 oewre darg o
frar srar & @ 7@ & mowr &
f& gam aw &1 &8 1A § wifaw
fagta v sieifer & qwar g2

AT, 29 Hfa H T gwy W
TE A A 2T F WM X wgy
TENRT §T W gAY wfy Ao off
T aget v 97 gz #) wfag feor
29 997 F A oF AT T
¥ wav A f5oor feEm oA W
W 9T fR5G 9HIT @ @ -
TAE & Wit & AT s g
fear | Fagdm § waewsr uw
W AW, wWA FT w4y 5
AT F) foraT &1 9% @t B oW
7 fram #) fraar fres @At gsar
g %7 F1§ fa ar salxr Al faan
Bl 99 F v H ~
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7% 70 98 WG § HT IAT AW
% 121 ®F 52 991 ST TN
#1 fram 3@ ager «¢ § fwaar
qE W7 anw g JufF A0 fraral
A 9w W MG H AT A Y
18I ®T Hav § 1 gar smar. §
T HIFE 79 gU IOT WA T IV
gmw frarat F7 qdaqor fRaT ag1 §
qw & adt fRarel F 0w @7 9%
A & frg ofy # wafa 7 sga
§A N mrawwar § 1 A wEAw
wﬁ%;’r T UHAmE  wTA gﬁ*ﬁ u
Faral w1 ﬁw FA¢ & & AT
F4% amef © AAT AY !ﬂaar asfy
TwEH  Ae wAy arf‘aq, T T
aqg adram F HIET o7 Faw A3
AT A et F omr $

O wdear, DT gvEit § weE
220 % W wfsms  dFe weT-
e HrmaEn gamal & Ww
yA® fal § w17 w7 W T
A 25 @ FAT WAV & O
At g5 &1 T® sfmw dFEv yvmw-
ZiE F uTEEY & fag g0 w1
ofsax sevmeae = WE fag
AN FAT Gga EQY § | O
gfear ofqt wwdr fagwr &17T FIA-
77 fa3wi § B e favwy wwfqay
& qETEET (998 FA1 0% § 99
Tt gfear 4 1982-83 H 50
FAT FT 78T ¥&@r § 1 d) A4 awym
i adY wrar fF oy | gre $far
& aerae @ wwfagi § 9 gaar @rs
Fai ag femraY | 9wy g9 ave 3
AT I35 H F4 d gnfg e

X3 3 i ad sod §, vw AN
awg H A "A@AT T

<. wRwar, ¥ gEm 8 fe ofsew
gzc wueefEig & Yo arfwda
[
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g ferlt § A dwv TR weaEl
7 wafia ®v4 wIfgd gl qv I
nuzveleia 1 afuwim w1Aw R0
T wwfaai § FrdeE A fed
7 @A A FoT wawwaT § 1 agt
97 TAFY [rawFaAl Hd g A AA
gt g g

qgreAT, Sk T9E dare fEar
1Al § @ §7 wawg w7 fawm #5Y
m g eum gy 8 7 ufus @ sfus
WgA FT TAEET g A | 9
Ag HaraT IR 1 I9° 9 F) W
W 6 HARY T § @ Fwal-

AT A v 99w Wy c&d &

F faT @97 § #Hiv &F o Wa

g arfs qar 9ca A g 1 Tar-&vA

9T F A =Tfed w7 - g
fogar dar fag @AwaT 97 & we
&% Iaar & gar 5@ gar |y =rfgy
qeRTd g ¥ FH FAT Afed |
aRgT, § @ faw we S A
T8 Sele it g fowiv &Y g
% fw sgiv fadw &g g Sfea ag
fidw fud § & A @ AT qu
sfgde Trereawa Agd &,  wav fum
g @ aga wver g fAdw A fug
@ 87 wifed | &Y HamdT HiT
fawm § uw @& euifae (w3t qEn
wifgd 9% q8r F14. qa@@T T
4. %) X@AT 2 w© FaFY vk o
fag wama # ardy wfga A
qadr wifgd | ofws dwev e
fpr qr wE wF qwarg o F
F5 UF | Afew gg oax @
OF T oG HGGHAT § | T
ag! awgw @9l wt $7 fHgreng
aife ST 2 F &l qraal K74
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¥ gyt &y gras gy av w7 giusw
AT FT 2T /F |
e wifEed qgar & ww ¥
. ®gAT WM st ag ag & f¥
] GIF F v wAr wefwwwor
fas, fod g7 32 ST aqifEY wg8
¥ 3IX AT wE qrArSARAT TIA
98 @ E | FEEar ar g |-
fe¥, ovg g fearews 1 QT
wifgh | K *E T TG I A
2y & ag ¥F fraure wifeag
g1 aeg HY ag qmv & fw wige-
e gragAr wfgew & @ §
Rag 1 38 graw § 9 ey
<y A q1E we gy E, 9 § waw
# A ATAT I | T@ oEIT H
g srar 2 fe oifawor & a@m
AfgFrd S wrfuswr & srgFA
9, IAF! F6 HIqET F T Afy-
FI¥ & 32 g AqifedY 7 fagrer
W 3\ Sax fawg wAwrEadiAdr,
rogmdf, il wify F waww § o
T8 FAAQ @A ¢ deara F fagg
1§ 7 1€ wggmw @y @Y §
| EEIT /Er wifgFw afag ued-
et sarre Feg @A AT ¥
1982-83 ¥ wafs HaA ¥ wgwfaq
I @ @ FQAT wGF  H
sarqre frar war § o+ fagwi 7 wzafagi
T 96 FULT TIA T A9 WA
T OISAE | A FE o7 Sqafsuar
g 1 O geary FT AY g/ 9T
MT AT & FFLARARET 2ar Trfgd
T a8t arde wdr arfzy

o

gAMET Iy @S F fAr wq4-
arfeat # faeg 3o Arasas srdarfgar
W1 FAT qzdt & | T wdarfeat
q&qT Faw AR g, AT F € qEAr
&Y Frdy Y &, Ay mHroma @
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W w3 gE mAEm
qEX--H  AKG AYT 9C § A9
I TG oG faw &, 9o wre
AT WM qE AT, AT gheT €E
o1 FTqIT F ISTAT FW@ & AW
IBY @A E, wiv-gw wAwfay ¥
TR ® wwe frauw gy oy
¥ §27 # wwA AgY g wrfgw

W § § AT i wqAr g
fe wra fawfga tw W @ aiess
%, dar & 3@ qua weaAkAT
/T E P Wr §, oW« wd-swEEA
1 WY, Ig@fa faa Aqwea o
Frar § fE wraww W g fEA
¥ gk gaw Wi wifqw, oF
srgAa fafqeet® ¥qea & gw aw
qar ¢ &1

¥ g7 WeEl & |IF WF I 6
# A faer fam——wrzdw far formws
¥ fod wrar &, 3@ faer %7 qAdA
F g%, YR A A fyen, g%
fag & miq *1 AgA-Iga wAAE
gt L

SHRI KALYAN ROY (West Ben-
gal): Whatever might have been the
faults, failures and lapses of the
Janata Government like its lack of
perspective, drift  so-called genuine
ncn-alignments, foggy economic ideas
which helped big business, one fact
must be admitted that industrial peace
which prevailed in the core sectors
like steel, coal, banks, LIC, BHEL,
and defence, from the bheginning of
1979 to 19882—~four years—was due to
industry-wise agreement in all the
industries in 1979,

After hesitation and opposition the
Janata Government shelveq the Bho-
othalingam Committee vepory which
advocated wage freeze and accepted
the minimum demands of the workers
and employees of all these industries
without using the Burean of Public
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Enterprises as a stick, which is being
done to frusirate all collec.ive bar-
gaining. The total impact of various
agreements in 1979 in steel, coal,
banks and BHEL was more than Rs.
800 crores and if we take the other
agreements covering the LIC, and
Government employees, the total mo-
ney involved in 1979 was more .han
Rs, 1,000 crores. But it gave near to~
- tal peace to the present Governmesnt
in all these core sector industries from
1980~83 and helped them to increase
production and fulfil the targets.
And it boasts of ity record of indus-
trial growth of 8.6 per cent in 1981-82.
But now it has declined to lesg than
3 per ceni. Industry-wise, the peace-
ful strike in the coal mineg on the
8th November, 1982 and on the 17th
and 18th January, 1983, was against
the attempt of the present Govern-
ment to pack the Wage Negotiating
Committee with the INTUC people
which wag rejecied by the minerg and
because of this the coal production
which was 124 million tonnes against
the target of 130 million fonnes in
1982-83. All the agreement have
expired and new ag-eements are
going to be signed. Unfor'unately,
Madam, we are back to 1979. Instead
of understanding and sympathy, the
present Government has created 2
deep suspicion in the minds of—the
workerg and the employees in the core
sectors like steel, coal, banks, LIC,
BHEL, Manganese Ore India Ltd., ete.
and without consulting the Centre of
Indian Trade Unions the Finance Min-
istry and the Bureay of Public En er-
prises have given foolish, impractical
and unacceptable guidelines that there
should not be any wage settlement
with retrospective effect and wage
inc-eases must not exceed 10 per
cent, which haye heen rejected by all
the trade uniong including the INTUC.
A minj-agreement has been signed in
,stee! and BHEL for four years yp till
1986 which sta‘es that the minimum
wade of a worker on September, 1982
at the All-India Consumer Price Index
Number of 470. has heen fixed at
Rs. 781.90 per month and this will be
paid with retrospective effect.  But,

311 RS—14
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Madam, what is ihe reaction of the
Government? In this connection, I
would like to quote from the “Econo-
mic Times” of the 3th May, 1983. It
says:

“However, the Bureau of Public
Ente priseg and the Finance Minis-
.ry have foundq themselves in a
quandary and the agreemenpt is still
awa-ting the approval of the Finance
Minister. It is realised that no one
wants to take .he responsibility to
give the approval with retrospective
effect. It is being fo warded to the
Prime Minister for a final decision{”

Se, Madam, | . .

THE MINISTER OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): Where are you quoting from?

SHRI KALYAN ROY: I am quot-
ing from “The Economic Times”, issue
dated the 8th May, 1983,

SHRI PRANAB KUMAR MUKHER-
JEE: You are depending on capitalist
papers!

SHRI KALYAN ROY: Industry-
wise, acco ding to the Finance Minis-~
try not even the managements in tha
public sec.or have to be trusted. Even
where the management and labour
have come, under this Government, 1o
an understanding and agreement, i: is
subjected to the veto by :he Finance
Minister. What is the meaning of
collective bargaining? Madam, we in
the public sector do no understand
what is meant by collective bargain-
ing. The wage negotiation in the coal
industry hag reached a deadlock. The
LIC negctiating team met only once
on the 19th April, 1983 which yielded
nothing. The bank unions have sub-
mitted a charter of demands ang the
negotiationg are yet to begin and the
Government is deliberately delaying
to have meaningfu] dialogue wih the
AIBEA which is the recognised union.
Then, Madam, the Ceneral Govern-
ment employees have submitted their
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charter of demands and they are
demanding an interim relief of Rs. 130
p.m. and only the other day there was
a very big demonstration by the em-
ployees befoe the Prime Minister’s
House. So, Madam, once again we
are facing g situation of confrontation
on negotiations because of ‘(he
perverse behaviour of the Bureau of
Public Enterprises under the Finance
Ministry and the anti-labour and anti-
working-class attitude of the Finance
Minisiry.

Madam, you have seen the strike
in the Indian Airlines and Air-India
which is symptomatic of the wide.
spread discontent among the em-
ployees. Remember, Mr. Finance
Minister, the railway strike and its
consequence. Madam  if he ignores
i, it would be only fatal. What is
the relationship of all these things
with the Finance Bill which the
Finance Minister has presented? 1
will come to that soon.

SHRI PRANAB KUMAR MUKHER.
JEE: At leas' you have decided to
come to that?

SHRI KALYAN ROY: This ig part
of it. [ am saying all these things
because the Bureau of Public Enter-
prises sitg over 20 lakh wo kers and
your Finance Bil] is silent about the
deficit which you are going to have
which -will be more by Rs. 1,555
crores. Anyway, Madam, whenever a
demand is raised, say, for an ambul-
ance in the coalmines or for adequate
compensation for the workers killed
in accilents in mines or in factories,
or for quarters for the wokes, the
Bureau of Public Enterprises has
given guidelines ang has cautioned the
managernent regarding the provision
of qua'ters. The Finance Ministry
talks ol constraints of resources. lack
of finance, etc., which are repeated by
the vartpugy administra’'ive Ministries.
Not tha! the administrative Ministries
are uny mpathetic and there is lack
of underrtanding yu' thev are terribly
afraid o ¢ the direction of the Finance
Ministr?: The whole talk aboul

[ RAJYA SABHA ]
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financial constraints is  absolutely.
false, mischievous and misleading

propaganda that the Governmen. has
no esources. The Public Accounts
Committee had pointed out about the
near collapse of CBTD and itg failure
to collect axes—mounting arrears,
exemptions, deliberate wrong calcula-
tions, write-offs. In one case the
P.AC. has pointed out that Rs, 1.40
crores was witten off in rela ion to
Raja of Ramgarh. These are not
accidents but lack of political will to
collect taxes from the rich large-
scale sector and monopolists.

Madam, if you see the Co~poration-
tax, you will be surprised by the ans-
wer given by the Finance Ministry.
Why is it that the actuals under Cor-
poration-tax have falled short of the
budget estimates in each of ‘he last
five years? The extent of short-fall
varieg from 3.98 per cent to 13.20 per
cent. In the total gross collectiong un
der Tncome-tax and Corporation-tax,
the share of Co~pora'ion- tax hag dec-
lined over the last four years from
55 per cent in 1977-78 to 51 per cent
in 1978-79, 51 per cent in 1979-80 and
48 per cent in 1980-81. This I am quot-
ing from a document submitied by
the Ministry of Finance.

Madam, I will just point out one lit-
tle factor—the Sales Tax The Budget
estimates in 1978-79 wag Rs. 556 crores,
collection Rs, 46.80 crores; in 1979-80
the budget estimates was Rs. 59.52,
while the collection was Rs 32 crores:
in 1980-81 the budget estimates was
Rs. 62 crores and collection Rs. 21 54
crores. If this is the efficiency of the
CBDT, then liouidate the CBDT,
which is the custodian of monovolists,
Madam, thev are talking about finan-
cial constraints bu* actually it is their
refusal to see the realitv and to col-
lec* money. Madam. T just noint out
one thing from a paper which i~ not
for the wo king clase bt which is
totally with the Government—the
Statesman, dated 12th April, 1983—
I quote:

“The reputation of tax adminis-
tration hag greatly suffered in re-
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cent years because of a steep decling
in both efficiency and in egrity.
Those who pay their taxes full or
at least in substantial measure can-
not but view with mounting dismay
the privileged few who seem to be
able .0 evade their obligations and
accumulate large arrearg while the
Government continueg to issue dire
warnings me-ely for the record.
Some of the disclosures in the latest
teport of the Comptroller and Audi-
tor-General for 1981-82 are indeed
shocking... The report points out
that direct tax arrears had risen to
Rs. 1,510 crores, of which Rs. 925
crores related to earlier years, Of
this, 399 defaulter; owing more
than Rs. 25 lakhs each accounted
for unpaig taxes of Rs. 357 crores.
The report attributeg these short-
comings to defective planning of
work and maintenance of records
and lack of coordinalion between
assessing and recovery sec‘ions. The
tax paying publid is aware of all
this, and of much more about in-
creasing corruption and high-level
patronage which encourages collu-
sion in tax evasion.”

[9 MAY,
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fantastically in the last five years?
Why is it that while the charitable
trusts have not been subjected to
some tax discipline, these irusts—I
think, the number ig 552—which are
notified and not notified should not be
brought whithin the discipline of in-
come-tax and particularly those trusts
and those institutions which have been
given exemptions from the levy of tax
for an indefinite period?

Madam, in the Explanatory Memo-
randum to the Budget of the Central
Government, I was shocked to read
this para. 1 am guoling it

“Under the Finance Act, 1969, the
value of agricultura]l property held
Py individuals and Hindy Undivid-
ed Families was also brought with-
in ‘he purview of the Wealth Tax
Act, subject to certain limits. How-
ever, with the amendment brought
about by the Finance (No. 2) Act,
1980, no wealth tax ig leviable on
agricultural property with effect
from the assessment year 1981-82,
except on four gpecified plantations
viz., tea, coffee, rubber and carda-
mom. The Wealth Tax on these four

planta’ions hag also been withdrawn
under Finance Act, 1982. The Wea-~
1th Tax on agricultural land will
thus stand discontinued with effect
from the assessment year commenc-
ing on the 1st day of April, 1983.”

T charge the Finance Ministry with
helping the multi-millionnaires and
big business monopolists to evade ta-
xes and refusing to pay taxes.

But I must admit *hat in spite of all
this, there are good beginnings made
to impose taxation on certain private
trusts and charitable trusts. There
is a good beginning to mop up some
taxes from those who have not been
paving any tax—vepnle like TELCO,
taxmaco, ete. But, never‘heless, al-
though a sood beginning has been
mad-a at the time of the Budget, after
presenting the Budeet under 'he vres-
sura mounted by the Chamber of Com-
‘merce, and Mr Mukherjee. retreated.
T do not understand that when he has
imposed tax on the closely-held con-
‘ce ne. why the publie limited comna-
,ninrg have hean exsmnted from wealth
‘“tax? Why the wealth tax is not im-
posed on the p-ivata sector comvanies
particu’arly whose assety have grown

!

In other words, you have already come
to an agreement with the monopolies.
Now, you hae come to a full under-
standing with the kulaks. And let the
hell Te' loose on those who have no
house, no shelter at all, and you
would compromise. You have comp-o-
mised with the kulaks And you have
compromised with big mill-owners,
and you are putting the entire tax
burden on the poor,

Madam, he was ta'king about finan-
cial constraints the other day, Madam,
there s one company, the HINDAL-
CO, which is also under no tax liabi-
lity. There is an essential contro]l or-
de” under which the varioys alumi-
nium companieg are entitled to a re-
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tention price for aluminium. And those
whose prices are more ‘han the re-
tention price are to receive money
from the Aluminium Regulation Board
from those whose retention price is
lower. In other words, Madam, the
BALCO, which is a public sector unit
and the MALCO are 10 receive money
from the - HINDALCO. And the
amount of money accumalated today
in the hands of the HINDALCO 1s
Rs, 40 crores. Mrs. Ram Dulari Sinha
and Mr. Salve had candidly frankly

_and openly admitted in the Heuse
that the Birlas are not paying Ras. 40
crores. Rs. 25 crores aie undep litigi-
tiop and nearly Rs. 15 creres are under
non-litigation. Why is the Governmeny
90 helpless? The BPY “ssues the guide.
hine that there should re ro wag, te-
vision of more than 10 per cen: Fut
kere ig one indusity belonging ‘s the
tcpmost tycoon in lii2 country in the
coun'ry who has also not paid, ille-
gally, acocrding ‘e vour version, Ras.
10 crores. What action have vou ta-
ken? Iz there one step, one action un-
der essential control order? Nothing
has been done, As a result, Madam,
the BALCO is on the verge of collap-
se, the MALCO is on the verge of col-
apse. They say that we need the sup-
port price, for equalisation of alumi-
nium price. But the Birlag have shown
their thumb ‘o you. You dare not
take any action against them. And
when the Government employees
want the minimum wages, when ‘the
Minary demand more compensation,
when the bank employees want a pay
revision, you say, no resources and
there is a financial constraimt. Which
face ig true? What side is true? What
word iz true? If you do not have the
money, then get hold of the Birlas
who have not paid Rs 40 crores. Get
those Rs. 1,000 crores of arrears of
tax which have not been paid, accord-
irg to the PAC, by the hig business.
The Government is impotent to face
the tycoons. But you are very virile,
You are very aggressive vis-a-vis the
worker, and the peasantry

SHRT A. G. KULKARNI: Why are
you laughingy It is instigating him.
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SHRI KALYAN ROY: Madam  for
rion-paymeng of this money due to the

Government under the Aluminium
Regulation Order, what punishment
hav, you given to Aditya Birla?

Aditya Birlyg has been takepy as a
Member of the Board of Directorg of
the Reserve Bank of India. Th's is the
punishment that you have given to
him for cheating the people, for
cheating the Government. You have
elevated him to be he one of the di-
rectors of the Reserve Bank of India
because he has not paig Rs, 40 crores.
The same thing applies to the Duncan
Brothers. Accordirrg to thea Public
Accounts Committee, according to
your reply, they have not paid taxes,
direct taxes, Gift tax, Wealth tax,
Surtax, to the tune of Rs. 3 crores,
and the result iy promotion to ‘the
Reserve Bank of India. Thig 1s also
what applies to the Goenkas, the
Birlas, the Simghanias. Those who
are experienced evaders, th, Finance
Ministry will defend all of them But
to miners whose wage depends on
cutting more coa} if he fulfi'y the
nrorm, Madam, he ig subjected to
income-tax, There is no relief  be-
cause out of 45 lakhg of income-fax
assessees in the case of 35 lakhs taxes
are deducted a: source. You have
to tackle only five or gix lakh asses-
seeg ang there are a few ‘thousands
who are not willing to pay taxes, and
you are not able +o tackle them be-
cause you are impotent, because you
do not have the political will. Work-
erg approach you, peasants
approach you and you talk  of
financial constrainty and you zay
wages cannot be increased because of
financial constraints. But, here, you are
giving incentive after incentve, you are
giving concession after concession, and
allowance after allowance is given. (Time
Bell rings). One last question, Madam.

Have you made any in-depth study of
the incentives you are giving and  the
revenue vou are collecting? No, no study
has been made. Have you made any in-
depth study of the effect of allowances
that you give? No, no study. This is
the mightv achievement of the Finance
Ministry. But all the time. Madam, they
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go and plead, we do not have the mo-
ney. Have you made any in-depth study
of how many charitable institutions are
under MRTP? No, no study. What is
the study that you have made? Ounly in
the case of nine companies. How many
charitable trusts they have made? Ma-
«dam. you will be surprised to know, 1500
...(Time bellrings). Madam one minute
more.

THE VICE-CHAIRMAN [DR, SHRI-

MATI) NAIMA HEPTULLA]: [ have
the constraint of time.
SHRI KALYAN ROY: Madam, you

know now that under the Taxation Laws
(Amendment) of 1975, this particular pro-
vision with regard to investment of trust
funds was to be done by lst April, 1978.
Then the Bill was extended again up to
1st April, 1981. Then again this period
~was extended up to 1982 or 1983. Now
the Finance Minister has extended this
period finally up to 30th November, 1983.
We would like the Minister to give a
categorical assurance to the House that
this is not going to be further extended.
But T am quite sure and I can say posi-
tively that the Minister is going to change
this decision for the benefit of private
trusts. He has already made up his
mind. But he is afraid to face it. He
has already started the process and we will
be waiting in November whether this date
will be again extended. If you take the
wage agreements, the deficit will be twice
the amount you have disclosed in the
Budget. T am quite sure you are going to
increase the steel price, you are going
to increase fthe coal price and you are
going to increase the price of BHEL com-
modities and this price increase will come,
T can say with authority, in the month of
June. Can you deny that? .Has he got
the guts to deny that? He cannot deny
it, (Time bell ringsy)

So, Madam, before I sit down, what is
the effect of this Finance Bill? It means
wage freeze for the workers. The ESMA
is already in forge. It means wage freeze
for the poor, fifty per cent of our people
who are already below the poverty line.
Here is the only country among the deve-
loping countries in the world where one
out of two are unemployed and what
have you done? What have you dome in
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this century to give them unemployment
allowance? Mr. Mukherjee says, he does
not have the money. He can give them
bullets to the iron-ore miners coal miners
he can retrench them, he can shoot the
textile workers, starve them to work, he
has nothing to give them but only to the
rich.  Lastly, I would say, Madam, he
has got whip for the workers and apple
for the rich. That is the essence of this
mighty Finance Bill which is now being
discussed in the House. Thank you.

SHRI M. S. RAMACHANDRAN (Ta-
mil Nadu): Madam, Vice-Chairman, I rise
to support the Finance Bill which is now
under discussion, At the outset, I would
like to express my heartfelt thanks on
behalf of the small-scale industrialists all
over the country for the concessions
granted by the hon. Prime Minister and
the Finance Minister in giving adequate
relief to them. One  substantial relief
given to them is by extending the con-
cessional limit of excise duty from 15
lakhs to 25 lakhs of rupees. At the same
time, one damage was proposed, that was
to reduce the limit of excise duty
from Rs. 7.5 lakhs to Rs. 5 lakhs. After
hearing the representations made by the
industry and also from the Members of
Parliament, the Finance Minister was kind
enough to reconsider the whole situation
and he agreed to restore the old limit of
Rs. 7.5 lakhs. This has given a good
relief to the small-scale industrialists. At
the same time, I would like to appeal to
the Finance Minister to consider whether
some more relief could be given to small-
scale industrialists, at least to a section,
which is agro-based gmall-scale indus‘ria-
list, at least on a selective basis, where
the excise duty exemption limit could be
increased from the present limit of Rs.
7.5 lakhs.

Madam, Vice-Chairman, my State of
Tamil Nadu is now facing unprecedented
drought. There is acute shortage of
food;  there is acute shortage of
power; there is acute shortage of water.
In my own city, we are getting drinking
water supply from the Metro Corporation,
once in 5 days. For the remaining days,
we have to get supply from nowhere.
This is the situation in most parts of the
Sta.ztcf. In these circumstances, the Prime
Minister was kind enough to visit Tamil
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Nadu to make an on-the-spot study of
the situation herself and then order some
immediate relief measures. People of Ta-
mii Nadu are really grateful to her for
her visit and the interest she has taken,
and also for the ‘immediate relief she has
sanctioned. But the relief so far given by
the Central Government is not just ade-
quate to meet the requirement. The short-
age is very acute; requirement is very
large and the reiief is disproportionately
small. I .would urge upon the Central
Govzrnment not only to increase the
ques:ion of relief, but whatever relief they
can be gemerous to grant to meet the
requirement, should be given in an expe-
ditious manner.

It is often said in different circles that
there are stringent regulations, fiscal or
otherwise, in respect of financial matters.
But the fact remains, the loopholes are
more than the regulations and the res-
trictions. Take, for instance, the case of
Lohia Machines. This company who are
yet to construct their plant, who are yet
to manufacture even a single machinery,
have already collectec, by way of deposits,
for the sale of scooters, from tbe consu-
mers, from the general public, more than
Rs. 110 crores. This is nothing but
sheer exploitation of the consumers, tak-
ing advantage of the shortage of scooters
in the country. Not only that. This is
sheer exploitaiiun of the loopholes in our
fiscal system. If there had been stricter
control on these companies, through the
fiscal system, these things could have
been avoided. I would appeal to the
Finance Minister to see that all the mo-
ney collected by this company or by any
similar company, for that matter, is pro-
perly invested and the intecests of the
public who have deposited their money
with these companies are fully safe-
guarded.

Madam, Vice-Chairman, how far our
Plan targets are being implemented effec-
tively is proved by one instance. The
Public Accounts Committee recently re-
vealed the deplorable state of implemen-
tation of our already sanctioned irrigation
projects. Today, we are short of food.
Our irrigaticn facilities are not enough.
We are now in the stage of importing
foodgrains. But at the same time, most
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of the irrigation projects sanctivned dur~
ing the last fifteen years and over fifteen
years have not been implemented. This
has been pointed out by the PAC re-
cently. This is not the case with the
Plan targets only. This is also the situa-
tion in regard to schemes like NREP,
IRDP etc. The main reason is, in the
implementation of these schemes, social
organisations, voluntary organisations, are
not given any role and this is mostly done
by the bureaucrats, I would, therefore,
urge upon the Government to involve
more and more the social and voluntary
organisations in the implementation of
these schemes. (Time bell rings.)

Madam, Vice-Chairman, the Finance
Minister while making his Budget speech,
announced his intention to set up a Pay
Commission. Two months have already
gone.

SHRI KALYAN ROY: 1t is not ac~
ceptable.

SHRI M. S. RAMACHANDRAN: It is
1ot acceptable to you.

SHRI KALYAN ROY: Neither it is ac-
ceptable to the INTUC,

SHRI M. S. RAMACHANDRAN: Twe
months have already gone and no foliow-
up action has been taken. This delay has
resulted in the frustration among the Cen-
tral Government employees. They doubl
that Government may just stop with the
announcement of the setting up of this
Commission, hut they may not follow if
up and like all other commissions and
committees, this will also be a time-con-
suming process. Therefore, a lot of re-
sentment has been expressed by the Cen-
tral Government employees. I would,
therefore, appeal to the Finance Minister
ont only to expedite the follow-up action
for setting up this Pay Commisston, not
only expedite their recommendations, but,
in the meanwhile, I would suggest that it
will also be worthwhile to start a ilalogue
with the Ceniral Government empi-yees
to explore the possibilities of having a
nregotiated settlement on the question of
their emoluments, One disappointment in
this budget was that the lower income ~
group of the salaried employees was ex-
pecting that the tax exemption Lmit will
be raised and they will get some conces-
sion. In ihe present rate of inflation, they
were justified in expecting that Rs. 15,000
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limit would be enhanced. But that was
not done. [ Lope the rlinince Minister
v.ijl 1ake notc of the resem‘mert prevailing
among the lower income grouns and iry
to set right the thing at least durniy the
-next tudget.

Another thing which I would like to
bring to the notice of the hon. Finance
Minister is, along with the income tax,
we are also having a system of compulsory
deposit. If it is a question of voluntary
deposit, of leaving it to the assessees, then
it can be left to their discretion when to
do it, where to do it or how to do it.
But when you make it compulsory, I sug-
gest it will be better if the compulsory
deposit is also deducted from their wages
along with the income tax because it will
reduce the clearical work and other diffi-
culties for the lower income groups, be-
cause the moment they get the money in
their hands, it disappears the next moment
and they have no money to deposit under
the Compulsory Deposit Scheme. There-
fore, I suggest that so long as it is a
compulsory deposit, it can also be deduct-
ed from their salaries.

Before T conclude, T would like to voice
" the sense of dissatisfaction among the cus-
tomers at the working of the banking in-
dustry.. As one of the bank customers, k
can say that the service the people are
getting from the banking industry is far
from satisfactory. Every day it is going
from bad to worse. Each bank is be-
coming almost like our earlier Sultanates.
They do not appear to be under the dis-
cipline of anybody. In the olden days,
people were afraid of going to the treasury
and they would prefer to go to a bank.
But now there is no difference between a
treasury and a bank. Wherever you go,
unless you are prepared to spend at least
half an hour, you cannot encash a cheque
or deposit some ten rupees. This has
been the deplorable state of service which
the people are getting from the bank in-
dustry. It is high time our Finance Mi-
nister has a look at this state of affairs
and see that the whole banking system is

streamlined and people get some good
service from it.

One more point I would like to submit
is, we are having the budget in February
and we pass it by May. It is time to think
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whether in the conditons of our country,
this timing is suitable for us to pass the
budget. Because when you are passing the
budget, when you are making the budget
estimates and economic surveys, you are
doing just before the monsoon sets in.
We are only making estimates and pre-
paring our estimates. If there is any
change in the monsoon and other climatic
conditions, all our estimates are changed
and then we suffer some deficit. I would
therefore suggest to the hon. Finance Mi-
nister to think, whether depending upon
our agricuftural  production, depending
upon our monsoon, we should not change
the budget timings. Madam, there is one
more thing which I would like to say
and then I will conclude.

SHRI KALYAN ROY: You can change
the monsoon but not the budget.

SHRI M. S. RAMACHANDRAN: Mr.
Kalyan Roy can change anything includ-
ing the monsoon.

SHRI SADASHIV BAGAITKAR: He
wants change of time,

SHRI M. S. RAMACHANDRAN: Ma-
dam Vice-Chairman, wunder the Payment
of Gratuity Act, as a result of a decision
of the Supreme Court, 240 days’ atten-
dance is stipulated for eligibility to gra~
tuity. Then, when the matter was re-
presented in the Labour Consultative
Committee and other committees, the Go-
vernment promised that they will have a
look imto the matter and that the Grat-
uiy Act will be amended for giving some
relief to the workers. That promise still
remains a promise, even after a long time.
So, I would urge upon the Government to
expedite the amendment of the Gratuity
Act to remove this anomaly created by
the decision of the Supreme Court.

With these words, Madam, I support the
Finance Bill.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: Shri A.
G. Kulkarni.

SHRI A. G. KULKARNI: Thank you,
Madam.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI NATMA HEPTULLA): I will thank
you when you conclude. Give me that
opportunity.
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SHRI A. G. KULKARNI: I thank you
in advance—and 1 am taking very little
time on the points that I am going to
mention now except some political obser-
vations which will take more time. Any-
way, Madam Vice-Chairman. . .

THE VICE-CHAIRMAN [DR. (SHRI-
MATI NAJMA HEPTULLA): Together,
how much time would you take?

SHRI A. G. KULKARNI: Madam,
don’t worty.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: But Mr.
Ghulam Rasool Matto also is there.

SHRI A. G. KULKARNI: I have got
a watch; I will manage.

In the morning I made a reference to
the IME or the World Bank poking their
nose into the economic affairs of this
coustry. 1 know the Finance Minister will
take proper care, but because ultimately
we are mortals in this country, we feel
that perhaps the big cartels of financiers
will do some damage to the country.

Madam, now I want to proceed point
by point. About section 35C of the In-
come-fax Act on rural investment, etc.,
I want to draw the attention of the
Finance Minister to two difficulies of
mine. I am supporting him. When he
introduced  this measure whereby this
investment in rural development, etc., has
to be made through a centralised invest-
ing agency, the name was different. Now
the Finance Minister was pleased to
change the name leaving “Prime Minister?.
Because it might have a clout or because
there may be political aspersions, he chang-
ed it into “Natiomal Rural Development
Fund.” But I desire that the Finance
Minister will give a firm guideline. When-
ever I spoke to many of the industrialists
or those who donate the money, 1 found
that they were afraid that perhaps it
would be politically misused. So, I would
request you that a firm guideline should
be issued. There, you have indirectly
mentioned somewhere that the donor's
wish will also be a criterion. I desire,
Mr. Finance Minister, that since the sche-
me is to be vetted and screened by your
Income Tax Commissioner, the donor’s
wish also should, as far as possible, find a
way.
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Finance Minister, I have
come with a genuine case of difficulty
about which I saw you also. In the morn-
ing also I think many of the Congress
Members mentioned it. Perhaps, Dr.
Zakaria also mentioned it. In Maharash-
tra there is a tradition that educationists
—very knowledgeable persons, intellectuals
—have started some educational institu-
tions. There is one educational institu-
tion in which, in the tradition of Mahat-
ma Gandhi and the age-old Vedas, the
intellectuals take very little or meagre pay
and the students learn while they earn,
and they do not accept a single farthing
either from the State Government as
educational grant which is usually given,
or from the UGC. That organization has
been exempted under section 10(23)(c)
(iv). Now, such organizations are mort-
ally afraid whether they will be taxed
because they are running some lathes and
doing some work which is being supplied
as ancillary products to a  factory. 1
would request you, Mr. Minister, that
such cases should be taken care of.

Then, Mr.

Then, Mr. Minister, you had done much
for the small-scale sector in the Budget on
double Excise taxation. In one case, Mr.
Minister, it has not attracted your atten-
tion, It is stated that double Excise will
not get attracted for any product. And
for that purpose, whatever products are
used in air-conditioning like motor, rotor,
referigeration, compressor, air-conditioning,
electrical fan, electrical appdiances, etc.
you have exempted since they are taxed
at the source. But in the case of electri-
cal tools they have not been exempted.
At your instance I talked with the Chair-
man beeause this is a general case of
small-scale industrialists. He said that
there is a limit of Rs. 5 lakhs or Rs. 10
lakhs for clearance, but there are medium
scale industries. The fear was that per-
haps the benefit may go to Rallis Brothers.
That is why they are afraid. Whether the
benefit goes or not, Mr. Finance Minister,
I enjoin upon you one thing. You cam
stop the benefit going to a large sector.
But to the medium scale industries, if
you stop, it will be injurious to the growth
of the small-scale sector. That is what I
wanted to say. -

Now, I am coming again to the case
of crimpers for your sympathetic consi-
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derations. The duty was cnhanced. My-
self and my friend late Piloo Mody made
great efforts to stop duty on POY yarn
imported. But it was a revenue measure. I
suid, “Nothing. Let it go ahead.””  But
those 10 very selected spinners have in-
creased their prices by further Rs. 25, So
‘ultimately the sufferers are these crimpers
who have deployed roughy Rs. 500 or Rs.
600 crores in the industry, given employ-
ment to lakhs of workers; but now they

are at the suffering end.
L 2l

Now, Madam, there are two points
more about the industrial licences and re-
servations which I wanted to go into, but
I do not wani to go into these because L
have to spare time. Now I come to the
last point which is really political and it is
for you, Mr. Finance Minister. Very re-
cently, I had the occasion—and perhaps
you also must have had the occasion—to
go through an article by Sham Lal in the
Times of India, National Scene. Usually
he writes very intelligently. He has bro-
ught in the entire economic perspective of
this country and the effects of the pers-
pective on he new type of hybrid society
we have develoved. And he has criticized
the politicians, and rightly so. I am also
one of them, those being criticized. I
know my defects. But the system is such
wherein vested interests of politicians is
forbidding them to do national service
and rise to the occasion. It is not that
corrupion has come within only two years
of Indira Gandhi’s rule, or 10 yéars of
rule; it was there right from Pandit Nehru's
rule in this country; but there were cer-
tain limits.

Now, Mr. Finance Minister, you also
in your own way try to convince us—
and at least I tried fo get niyself con-
vinced—as to what really the objective
analysis is. (Interruptions)

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: You can
takk through me,

SHRI A. G. KULKARNI: I can talk
through you, Madam, but ultimately the
dramatic effect is in looking at the Finance

inister and seeing how he reacts you

have got g sweet face; T can be
l very happy on that. What 1
4 P wanted to say, 1 forget, where I
came actually, which word I was
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using. Yes, corruption. Sorry. Madam
Vice-Chairman, when you go outside, you
have got a captive audience. Many are

. sycophants. There are many who want

their work to be done through you. So
are they mostly. Sometimes you call us
for dinner. There we have got the Oppo-
sition leaders also who can give you gui-
dance, but that is not the time for dis-
cussion, But the point is, whenever peo-
ple talk, it is really obnoxious to listen
to them. They say this and that and
that. Very recently we discussed the case
of Golden Tobacco. Now about the
diamond export and the people arrested.
Rs. 700 crores worth of diamond export
is made by this country. The big peo-
ple in the Indian industrial hierarchy are
connected. They have been raided by
your Department, and now an effort is
being made, and if I change—I do not
want to charge—but if I bave to change, it
is the people round about the Prime Mi-
nister, who are suppressing the investiga-
tion in Bombay. And we have got our
own assessment. We have access to the
Bombay offices. We go, we get informa-
tion from many sources. And now these
are big industrialists. I do not want to
name them whom I would have named.
I am not very much afraid of anybody.

SHRI VISHVAAIJIT PRITHVUIT
SINGH (Maharashtra): Please name
them. You have talked of the Prime Mi-
nister.

SHRI A. G. KULKARNI: Near about
Prime Minister, my friend, Mr. Vishvajit

SHRIMATI MARGARET ALVA (Kar-
nataka): Me is talking about industrialists,
not the Ministers.

SHRI A. G. KULKARNI: Others,
Dhawan, Fotedar are there always.

SHRI VISHVAAIIT PRITHVIIT
SINGH: They are not industrialists.

SHRI A. G. KULKARNI: They are
not industrialists. The Finance Minister
knows. The point is impertant. One of
these industpialists is a Tata person. Leave
aside, Mr. Pranab Mukherjee and the De-
partment of Economics. What to say
about Tata? When Mr. Kerkar, the
Managing Dierctor of Taj Mahal pays Rs.
25 lakhs to Mr. Antuley’s trust and gets
permission for building a hotel, what
type of national character can the polifi-
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cians have? Mr. Finance Minister, I say
again that one gentleman who was a poor
fellow, got such a fright of his life that
he jumped from the fifth floor of his office
and expired on the spot. That is the
name, Mr. Vishvajit Singh. Then there
are others, Bhagwati, Khatao, famous
names in Indian industry, connected with
the diamond smuggling and ultimately
being raided by the
Department. But now efforts are being
made how to compromise the whole thing.

SHRI VISHVAIIT PRITHVTIIT

. SINGH: Thank you, Mr. Kulkarni. At

last you have said it. You say that they

are connected, and then you say they were

raided by the Finance Minister. Thank
you very much.

SHRI A. G. KULKARNI: I never said
‘connected’. Perhaps, Madam Margaret
followed me correctly. I never said that.
So, you know, Mr. Finance Minister, such
is the position of the ecomomy, and
whereby we all get scare. There is ano-
ther tycoon, Mr. Jhunjhunwala. He came
from Singapore. He owns a hotel there.
He came to Calcutta, paid Rs. 50 lakhs to
a person that I am not going to name
and went away. For what? For spares of
military equipment. This is the information.
This is not a figment of imagination, Mr.
Mukherjee. Let me be clzar with you.
Whenever I sav. I have the mformation
passed on to me. But you are not res-
ponsible. When I have brought this be-
fore you, you have to tighten your De-
paremtnt. It is only possible for you and
particularly the Prime Minister to come
very heavily on  such transactions and
show to the people in this country and
abroad that the Government means what
it thinks. Only criticising Mr Arun Shou-
rie here and there for bringing out some
murders in Nellie etc. is not going to bring
any laurels to your Government.
That is a weakness. The Government
could have ignored Arun Shourie’s article.
Why was the Home Minister so much
concerned with what Arun Shourie writes
or with those telex messages which we
read here and which were published? Let
them be published. If you are really
sincere about your steps in Assam, you
should have been firm. Similarly about
corruption 1 want to say the same thing.
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Madam Vice-Chairman, I am coming
to the end of my speech. I promised to
finish in 10 minutes and it is 15 minutes
now. About the Finance Bill, Madam, 1
am all out to support the Finance Bill.
Let me be very fair with you. At the
beginning also I said it. I could not
speak on the Budget. Otherwise I would
have supported it at that very time. In
the Budget and the Finance Bill, the
Finance Minister had done the maximum
to encourage industry, to encourage in-
vestment, to get more benefits to the agri-
culturists and the small scale sector., I
am for the Bill. There is no difficulty
about it. But what I am not for, I have
categorically stated. And I would request
you particularly about this Swaraj Paul
myth or whatever it is. He is awarded
Padma Bhushan. Why not Bharat Ratna?
I do not understand. Mr. Finance Mi-
nister, what is special with Swaraj Paul?
Please tell me. A non-resident Indian—
non-resident, non-Indian—is being given
Padma Bhushan. What is so special about
him? I can understand, Mr. Finance Min-~
ister—I am also a human being—
that during the bad period of Mrs.
Gandhi Swaraj Paul helped Mrs.
Indira Gandhi and she should al-
ways be very careful about her ré-
lations with Swaraj Paul. (Interrup-
tions) But that is a personal matter
between Mrs., Indira Gandhi and
Swaraj Paul. The Bharat Ratna
Award or the Padem Bhushan Award
is a national award. And you know,
he has given the fright of their lives
to the Indian industrialists. I wel-
come your suggestion that this is to
be limited to five per cent. But T will
tell you, Mr. Finance Minister, the
Capare company which invested
Rs. 40 crores in purchasing some
London-based companies, has got
only 2,000 sq. feet of office and not
more than 35 per cent in the com
pany. Is that company capable of
running the Mody’s or Escorts or
Bharat Ram’s empire? I think Mr.
Swaraj Paul is very liberal with
somebody else’s money, and that
money belongs to the politicians of
this country. I think your hands
should be very hard while dealing
with Swaraj Paul, but here agaln
politics will play a part. The final
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balance rests with the financing ins-
titudons. To influence the financing
insti.utions either to help or not o
help is the choice of the Finance Min-
ister. Thank you.

SHRI SANTOSH KUMAR SAHU
(Orissa): Madam Vice-Chairman, I
stand to support the Finance Bill.
The budget wag presen.ed in the
Lok Sabha on February 28. Now
when we discuss the Finance Bill,
already more than two months have
passed. Every year the budget is
criticised on the, ground that the pri-
ces go up. But this year it is un-
vsual tha. the prices of almos: all the
articles have not increased, ex~ept
in the case of foodgrains, because of
the gevere drought conditions and
there, too, the Government is try-
ing to supply foodgrains through the
public dis:ribution system. So this
budget is generally welcomed and
all praises are due to the Finance
Minister for bringing such a good
budget.

Now, Madam, certain amendments
have been brought by the Finance
Minister himself. There are two
questiong which have been highligh-
ted through the newspapers. One
question which is mos. important is
the de-stabilisation of well-managed
Indian industries. Now in the con-
text of our country when the resour-
ces are limited and our need is very
great, it is a welcome feature that
a new innovaiion has been made by
which there will be 5 regulated flow
of investment Dby non-resident
Indians in our companies. As we
know, today the big houses, through
the newspapers, through the media,
have created a scare about it. But
the tip of the iceberg is now coming
before the public. If you analyse the
Indian industry, as Mr. Xulkarni
has said, the financia] institutions of
India contributed more than 40 per
cent of the equity share. Even in
the papers it has come out, in some
industries the equity share contribu-
tion by the public financia] institu-
tions is more than 50 per cent. We
have another question here. We wel-
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come the measureg 1aken by the Fin-
ance Minister for reguiated flow, that
there cannot be more than 5 per cant
of equity shares, purchased by the
non-lnd.ans and he has instructed
pubiic financial institutions who con-
tribute much more share .o these com-
panies that they must take care that
the big companies where the public
financial institutions contribute more
than 40 per cent, are not destabilised
in their industria] management. Now
the big question for the coun.ry is,a
few persons continue to perpetuate the
porsons continue .0 perpetuaile the
dynastic rule in the Indian Industry,
indu- ry? That ques.ion also re-
quires some insight into the maiter.
The social objectiveg should be ful-
filled and they must show greater
production and greater objectivi'y to
serve the people as they hrive on by
institution finance to a great extent.

There is another important ques-
tion which we have discussed in this
House. Many of these big houses
which star ed many of the indust-
ries, after 30 years, are reporting
sick. Many jute mills are sick, some
of the cloth mills are sick. The Gov-
ernment of India invested Rs. 2400
croreg in the sick mills because there
is pressure ag there will be unemp-
loyment. Some of these monopoly
houses, big industrialists, have alsa
a responsibility to the mnation, be-
cause they are taking money from
the public financial instituiions. The
question is why they are not having
pursue continuous research and
development and replace the old
machinery. Their mills have become
sick. We know much investment has
been done in the NTC. We know
how difficult it has been gall this
time. The country is suffering for
want of Fair Price common cloth, The
second question is about the jute
mills in Bengal. We have seen how
the Government has to take over and
run them and keep the emplovment
intact. Now it is a welcome measure
that there must be regulated flow of
foreign exchange. They cannot des-
tabilise the management. Industrial
management has also a responsibility
towards the economy of the country.
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[Shri Santosh Kumar Sahu.]

The other most important point for
consideration is this year which is
great factor for destabilising econo-
mic conditions in the country. The
Government report is that 22 crore
people are suffering due fo severe
drought in different parts and differ-
ent States of the country. And the
Central Government has given a
matching expenditure sanction of
Rs. 436.26 crores for the States. I
think we have the experience in this
country, the whole people know what
is the suffering in the drought-affect-
ed areas, how people in those areas
have to suffer. This is one of the
great destabilising factors in the
backward areas of the country. It is
no. a question of only one part or
-one Sfate. In almost fifteen States
in India today there 1is severe
drought, there are the worst cyclone-
hi{ areas, there are the worst-flood-
hit areas. Therefore, the question of
greatest and most urgent importance
is of economic rejuvenation of these
areas. Now the problem is
whether the system of Central giving
or asistance fo is very correct or how
it should be done If you go through
the history we see that during 1884-85
famine relief and insurancy fund was
created by Lord Lvtton. It had three
purposes. One purpose was to give
relief to the persons who have suffer-
ed; the second was protective mea-
sures against natural calamities. and
the thirg was to creat. insurarmce.
Wow, shal] we not do the same thing
after g0 many yearg of independence?
These backward people Whe Thave
suffered natural calamities, who have
suffered severe drought -conditions,
gevere famine must have insurance
cover. The Centre must assist liber-
ally; otherwise, I don’t think the peo-
nle whe are below the poverty line,
whose marrow ig getting dried up,
whoge backbone ia being destroyed,
ean any longer develop in this coun-
try. Unlesg that ig dJone, eighty per
cent of our peoble who live on agri-
culture iy villages cannot  improve
their gtandard of living ang their eco-
nomy cannot change. Iy 1s, therefore,
very muoh necessary that we must
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bring forward gsome comprehensive
gocial security schemeg for their pe-
nefit. In othep words, the scheme of
crop insurance mus: comg in a  big
way. And the Central Government
must assist the States ih al} such
schemeg g0 tha; the economic condi-
tiong of the poor peopls can he im-
proved to a certain extent. Under the
present debt-relief scheme recoin-
mended by the Finance, (Commission
the interest payment consumes a
sigrrificant portion {0 the tax revenue
in Stateg like Orissa, Himacha] Pra-
desh and Assam. Because of c¢on-
tinuing drought or other natural ca-
lamitie in these areas in every alter-
nate year the backbone of the people
thero has been broken and destroyed.
The Primg Minister hag already stated
and this hag been the opinion of all
the ecomomistg that until and unless
all the region< of the country geve-
lop equally, the sgituation will not
improve If there are undeveloped
areag in certain regiong then these
areas will eat away whatever surplus
iq generated jp the economy. There-
fore, it is mv humble plea that the
Finance Minister must take 3 bold
step to gee that a national fund is
created by which wa can at least en-
sure some minimum relief to the
poor and weaker gectiong among our
agriculturists who are suffering time
and again due to matural calamities.
Ag has already been pointeq out by
some others, irrigatior must get the
top priority in thig gcheme. Irriga-
tion projects which have been lying
incomvlete for over 15 years must be
completed zoon and the Centre must
monitor progress of these works so
that whew complete these projecty can
bring direct benefit to these people.
Ang the national scheme to join ‘the
Ganges, Mahanadi Godavary and the
Cauvery must be implemented to save
the farmers from vagaries of nature.

A study conducted by the Tndian
Management Institute a; Ahmedabad
hag revealed that to a large extent all
the schemes in the rural developmert
programme have faileg to benefit the
poorest sections of the people. They
have failed to benefit these peoply be-
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cause of challenges posed by poverty
and unemployment It ig very im-
portant to see that there ig o damage
caused to the schemes. The gchiemes
shoulg be formulated in such a way
ihat they, when cxecuted, should
benefit the people for whom they are
intended,

Anothe, important thing which
upsetg our ecorromy is the huge
amount of money we spend on ad-
ministration and non-plap expe:lndi-
ture, If we analyse the budget, it
‘will be geen that out of Rs. 34,336
crores, non-plary expenditure con-
swwmeg about Rs. 22,1984 crores, and
this is rising every year. Of course,
there are certain welfare schemes also
included in this But we have tg see
that the social ©benefit of these
schemeg goes to the people living in
village at grass root, Otherwise, the
condition of the masses will not be
improved. We have %o see that gsome
dynamic action ig taken to improve
the condition of the poor people.

The other important question is
unemployment. In reply to a question
in this House the other day the hon.
Minister has stated that about fwo
crores or people have registered their
nameg with the employmeni excharr-
ges Besideg the names of thousands
of rural youth are not included in
these registers. For that, it iz neces-
sary that we should have some pers-
pective planning and proper job eva-
luation.

Az T said, dque to naturdl calami-
ties like drought my State ig also
suffering, Apart from that there is
another artificial famine bheing crent-
ed. For instance iy mv State In the
Badbil and Gurumasihin sectors,
where Adivasig are living, the crop
has been tota'ly destroyed. They are
toiling' hard to raise ores in the iron
ore minte; in order to survive. Now
what hag happened ig that they have
been served with notices by the mine-
owners that they are going to close
down the mineg because the MMTC
ic not purchasing the ore. Some
20 000 peopl, will be affected by this
decision. So, where is the monitoring?
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This comes under the Labour Minister
who must look intg thig problem and
see that the MMTC purchases the
iron ore. Otherwise, Madam, these
poor people who have already suffer-
ed a lot will have {0 suffer more. A
lot of people wil] be affected. So, this
should be solved immediately. QOther-
wise, these poor people woulg be
rendered homeless, these poor people
wil] be rendered jobless and  they
will have nothing at all. So, Madam,
my submission is that the Planning
Commission ghould mot only  »lan
from here, but it should also monitor

.the programmes, ‘taking into account

the special problemg which are there
in the different parts of the country
50 -that real benefits capy accrue to the
people through these special pro-
grammes.

Madam, Mahatma Gandhi said that
India lives in the villages. We have
the rural development programmes
ang ‘the Prime Minister has given a
lot of importance %o the twernty pomnt
economic progromre. Put in the im-
plementation of these programmes
there is delay and there is a lot of gap
between the (eclarations and the
actual implementation of these pro-
jects. Unlesg these programmeg are
properly and effeclively implemented,
and unlecs there jg proper supervi-
sion, there is proper gvaluation of
the projects end unlesg there is proper
monitoring of these projectg and pro-
grammes, I do nct think we can have
batter results and the benefits of
these programmeg will not reach the
people and the result will be ag it has
been all these thirty years, It jg im-
portant that a progressive Budget
shouly rot gnly spell out programmes,
a3 has been demanded by Members
of Parliament. hut it must have also
a proper evaluation of the results
which have actually gone to the poor
people. This ghould also come
a'ongwity the Budget: How much has
gone to the poor people how much
of the money spent has gore to  the
weaker sections and what the diffi-
cultieg are
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[Shri Santosh Kumar Sahu.]

With these words, Madam, I gup-
port the Finance Bill, Thank you,

THE VICE-CHAIRMAN
(SHRIMATT) NAJMA HEPTU-
ALLA]: Now, Mr. Biswa Goswami.
There are two gpeakers from  your
party, yourselt and Mr Shahabuddin,
and both of you have got a total of 20
minutes. The Finance Minister’s re-
ply is at 5-30 P.M.

SHRI BISWA GOSWAMI (Assam):
Madam Vice-Chairmarr, ‘the TUnion
Budget no longer presents g clear
picture of the exchequer these days.
There is obbiously ng point in  dis-
cussing the Budget as such. The pre-
Budget hikes in taxes freight rates
and the admiwistereq prices have to
be taken into consideration for g pro-
per evaluation of the budgetary poli-
cies. Madam, the tendency of the
Government hag been to raige subs--
tantial additional resourceg through
non-tax measures. There was a
time when the resources mobilisation
was dong through the Bidget. But,
since 1980, the Govermment hag cho-
sen the path of mobilising the resour-
ces through non-tax measures.

[DR.

Madam, the Government has raised
several timeg the administered prices
of items like steel, petroleum products
fertilizers, cement etc, apg the rail-
way and postal tariffs have a'so been
enhanced. The Government no longer
waits for the Budget Session or till the
Budget is placed to enhance these
prices although the Budge+ is only a
few weeks ahead. This tendency of
the Government erodes ‘the giscipline
that the Budge+ imposes on the Gov-
ernment the discipline and control
which it imposes on the Government.
Moreover, these non-tax  measures,
these hikes, are analogoug to indirech:
taxes and, therefore, the States are
deprived of their due share of the
resources ‘that accrue to the Central
Government through thesg price hikeg
because they are not shareable as
they are not the result of tax mea-
sures. Now, Madam_ thig year taxes
have been levied, according to them,
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to the tune of Rs. 760 crores and this
giveg the impression that the Govern-
ment’ is apparently lenient and it is
considerate in imposing burdensg on
common people. But the reality is
that during 1982-83, the pre-Budget
imposts amounted ‘to Rg. 2,600 crores.
And the post-Budget imposty were
Ry 2500-crores. Thig year, before the
Budget, the Government raised
Rs. 2100 crores through imposts. Se-
condly, Ma¥am, Budget estimateg are
revised and re-revised, and
are not availablg at the moment, and
the frequency ard dimensions of
Supplementary Budgets have in-
creased ‘Thousandy of crores of
rupees are accounted for through the
Supplementary Demands. This ad
hocism in the Budget estimates has
reduced the Parliamentary scrutiny
meaningless.

Madam, the hon. Finance Minister
has gaid in his gpeech:

“The budget ig more than an ex-
ercise in raising revenus or finan-
cial outlays. In a planned eco-
nomy, it represents a potent instru-
ments for achieving national ob-
jectives and sustaining the pace of
development through  appropriate
financial and fiscal policies.”

The National Objectives are yeduc-
tioy in the inequality in income and
expenditure. If we téke up the MRTP
companies, we find that the big indus.

tria1 houseg have raised their ‘total
assets from Rs, 12426 crores 1o Rs.
19,443 crores in 1981 alone. The

total profi+ of thege companieg before
tax has rised from Rs. 975 to Rs, 1334
crores,

Again although the real ircome of
the country hag not fallen, the pur-
chasing power of tha common people
or the real income of the low income
group people has considerably fa'ler

and th, financial policies pursued
by the present  Government
have led to concentratiopy of wealth

in the hands of vrey few people and
side beside increasing poverty and
unemployment, About 50 per cent of

actuals ‘

3

A
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the total population of the country is
below the poverty line. So this is the
state of affairs as a result of the
policies, economic policies, pursued by
the Government, Madam, the Gov-
ernment has not been able to arrest
the growth of unemployment problem.
Rather it is growing fast. In this
country, if unemployment has to be
solved, we have got no other alter-
native but to take recourse to the
development of small-scale jndustries.
gut the Governmnt is not prepared to
evelop small-scale industries. They
are giving preference, as a result of
their policy, to big monopolists, We
are following a mixed economy. We
have geen the result of the mixed
economy. This mixed economy has
totally failed to improve the lot of the
common people. But monopolists are
getting all the benefits. Moreover—I
have no time now to go into these
things—even these big companies are
not paying taxes, About a hundred
companies do not pay tax at all. This
is the state of affairs in our country
today. Madam, it is high time that the
Government realises whether the capi-
talist path of development can deliver
the goods. They should think over
the matter, whether the capitalist
method can any more solve the econo-
mic problems and deliver the goods
to the people of this country. I feel,
Madam, that the time has come that
there should be a radical transforma-
tion of the socio-economic pattern of
our society. And only a socialistic
economy can deliver the goods. So,
if we do not take urgent steps, the
time will run out and the country will
plunge into more poverty and greater
distress in course of time.

Madam, regarding the economic
cdevelopment there has been an un-
even economic development +in the

countrv. Ag vou know, Madam, the
~ North-Eastern region is the most
backward region economically, We

were to'd that a Cabinet Sub-Com-
mittee was formed to look into the
matter. 1 do no know what the Cabi.
net Sub-Committee has done. But
T fee] that nothing has been done to
dTvelop economically the North-
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Eastern region, and particularly
Assam, Madam, Assam produces oil;
Gujarat also produces oil. Assam and
Gujarat get only Rs. 61 per tonne as
royalty, and it was fixed on the basis
of 20 per cent of the then prevailing
Price of crude oil, But the crude sil
price hag gone up to Rs. 1,182 per
tonne but the royalty given to Assam
and Gujarat has not been revised
(Interruptions) On the one hand, the
Central Government is trying to rob
the States of their resources by
pursuing a policy of raising the
Central resources through non-taxa-
tion measures but on the other the
States are suffering and their resour.
ces are dwindling, So, it is in the
fitness of the things that the royalty
on crude oil should be increased.

Madam, in Assam, some demands
were raised. There was a promise
also that the broad-gauge railway
line would be extended up to Dibru-
garh. But, till now, the broad-gauge
lne from New Bongaigaon to Gauhati
has not been completed. I do not
know when it will be completed. Se,
they treat it casually as regards the
problems of the North-East are con-
cerned. Then, there was g demand for
the construction of a rail-cum-road
bridge at Jogighopa over the
Brahmaputra. But nothing has been
done. There is also a demand for the
construction of a bridge over Brahma-
putra at Dibrugarh. Then, the Ashok
Paper Mill is going to be closed down.
The Government should come for-
ward and rescue it from closure.

»

As regards the holocaust, Madam.
immense money is to be spent for
the relief and rehabilitation of the
affected people in Assam who are in
lakhs in number.. Moreover, large
contingent of the police force are
inducted into Assam, and the Assam
Government has to bear the expenses
as the law and order is a State sub-
ject. I submit that the Central Gov-
ernment should come forward to bear
the expenses so far as the mainte-
nance of the large police force in
Assam is concerned.
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[Shri Biswa Goswami.]

Lastly, 1 would like to say that
if peace is to be restored in Aszam,
if economic activities are to be started
in Assam, the Government should dis-~
miss immediately the  Ministry
which is going on there, It should
be dismissed, the Assembly should
be dissolved, and fresh negotiations
should be started for an amicable
settlement of the foreign nationals
issue, And a high-level judicial en-
quiry presided over by a Supreme
Court Judge should be appointed to
go into the causes of the holocaust
and also about the palice atrocities
and find out the persons responsible
for these things,

With these words, Madam, I con-
clude.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLAJ:
Yes, Naidusahib. Mr. Naidu, as we
are short of time, please try to be
brief, I do not want to disturb you
by ringing the bell. So, kindly res-
train yourself.

SHRI N. P. CHENGALRAYA
NAIDU (Andhra Pradesh): You have
already taken two minutes.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]:
You need not take this time into
account. I will make a note of your
time from the moment you start
speaking.

SHRI N. P. CHENGALRAYA
NAIDU: Madam  Vice-Chairman, 1
support the Finance Bill and I bring
the following loopholes to the notice
of the hon. Finance Minister for his
kind consideration,

Firstly, Madam., with regard to the
fixation of agricultural prices, there
are a lot of complaints. Several times
every year it has been brought to the
notice of the Finance Minister and to
the Government that while in the
case of industries the Government
announceg in the Budget the conces-
sions as customs, imvort duties and
such other types of dutws on many
commodities, but in the case of agri-
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cultural produce prices are not fixed
in advance. In the case of agricul-
tural products only when the pro-
duce comes into the market and when
it is passed on to the middleman, then
the prices are fixed. The Agricultural
Prices Commi<sion has only one repre-
sentative of the agriculturists and
the rest of them are all officials. That
is the reason why we have not been
able to get proper price fixation for
agricultural products, Actually, we
have represented to the Governtnent
that priceg should be fixed in advance
so that the agriculturists can choose
as to the sowing of which seeds will
be beneficial fo them. The peasants
can have the choice of growing wheat,
paddy or groundnut. They must have
the opportunity to select the pro- -
duce the growing of which will be
more advantageous 10 them. At pre-
sent the Agricultural Prices Commis-
sion is fixing prices only after the
produce has gone to the middleman
and thereby the middleman is making
the profits and the producer is not
being benefited. This is one point that
I want to bring to the notice of the
Finance Minister, Hereafter, when
they announce the Budget they must
also announce {he prices for the agri-
cultural commodities, Otherwise the
Governmeili waiil be doing injustice
to agriculturists.

Madam, as you know vast popula-
tion of our country lives in the rural
areas but they are not being bene-
fited whenever any relief works are
taken in hand. It is only in cities and
towns that Government is spending
the money. For rural areas they are
not allotting enough funds, If Gov-
ernment funds are allotteq on the
basis of population, at 1least the
rural population will also get some
funds or some money fo, the deve-
lopment of rural roads, rural electri-
fication or for starting schools, hospi- -
tals etc. in the rural areas. Unless
this is done the rural areas will not %
be developed.

Regarding Andhra Pradesh, Madam,
famine conditions exist there at the
moment, Due 1o famine conditions,
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the agricultural labour is migrating
to other towns in other States. Now
they have to start relief measures.
But the State Government is not
able to start the relief works because
it does not have enough money. A
fact-finding mission including the
representativegs from the Planning
Commission has gone to Andhra
Pradesh to make an on the spot study.
Unfortunately this mission travelled
during night-time and not during day-
time. I do not know what they would
have been able to see during night-
time and what recommendations they
are going to make to the Govern-
ment, But since this mission has tra-
velled during night-time, the Govern-
ment must send another mission which
should be asked to travel during day
time and submit its recommendations
urgently.

Madam, from the Rayalseema area
we are representing to the Central
Government for the last so many
years that river waters from the
Godavari and the Krishna must be
diverted to Rayalseema so that the
Rayalseema area may be benefited.
Actually the present State Govern-
ment have started one canal called
the Telugu-Ganga to supply water to
Madras city. But on the way this canal
will irrigate a few thousand acres
only and the Rayalseema as a whole
will not be benefited. Only some areas
through which the canal passes will
be benetited. A majority of districts
in Anantpur, Kurnool and Cuddapah
will not be benefited by the present
canal. So my request to the Central
Government is to take up. a Central
scheme under which the waters of
the Krishna and the Godavari can
be diverte@ to the Rayalseema dis-
trict so that this perennially famine
affected area will be benefited. Un-
less this is done, or more industries
are started in these areas, things may
not improve. T appeal to the Finance
Minister at least to take up the river

water projects in Rayalaseema and
also to start Central Government
activities in Rayalaseema famine

Madam, the agricul-
even the agricul-

affected areas,
tural labour and
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turists who have to depend on this
river water, migrate o other parts
and which causes great inconvenience
to them. There is no drinking water in
this area; there is no fodder for the
cattle and no food for the people. We
are greatly suffering. I appeal to ihe
Finance Minister to sanction liberal
grant for the famine relief works in
Andhra Pradesh and I would also
appeal to him to give funds for at
least study of fhe river water pro-
jects in RayaldSeema area, so that at
least next year they can be granted
funds for starting these projects. I
would appeal to the Finance Minister
to not only sanction these projects
but also to sanction enough funds for
the State. Thank you.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLAJ:
Shrimati Razack,

SHRI N. P. CHENGALRAYA
NAIDU: You are giving ten minutes
to everybody; but when it comes to
me, it is only five minutes,

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]:
I did not say anything; you only
stopped abruptly.

SHRIMATI NOORJEHAN RAZACK
(Tamil Nadu): Madam  Vice-Chair-
man, since I have got only few
minutes to take part in the discussion,
I woulg 1ike to confine myself to
some important points,

Our Tamil Nadu State stood first
up to January, 1983 in regard to the
implementation of 20-point program-
me. Yet the allocation of the Central
financial assistance to wus is only
Rs. 845 crores. I request the Centre
to increase the assistance up to Rs.
1000 crores, considering the unpre-
cedented drought condition in Tamil
Nadu.

Our Prime Minister is kind enough
to agree to grace the occasion of
inauguration of Krishna Water Scheme
in the last week of this month. Since
our Tamil Nadu Budget is a deficit
one with Rs. 159.55 crores this year,
I request the Centre to donate at least
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Rg 300 crores towards Krishng drink-
ing water scheme to keep up the
promise of Prime Minister given to
Tamil Nadu people in the year 1976.

The proposal given by the Congress
Party in Andhra Pradesh to the 8th
Finance Commission for creating a
revolving fund to grant the loan to
the States for irrigation and power
projects needs sympathetic considera-
tion of the Centre.

The jincrease in expenditure in the
departments of Defence, Home and
Antarctica Expedition is a welcome
one. At the same time, I would like
to request the Finance Miuister to
divide the States into 3 categories for
the financial assistance: (1) Deve-
lopeg States; (2) Under-developed
States, ang (3) undeveloped States.
So far as Tamil Nadu is concerned,
it falls under the category of under-
developed States, Hence, I am unable
to understand why the permissions
sought for new industries were not
granted to us, since the present party
assumed power at the Cenfre. Even
in the lasy year, we were given per~
mission only for 37 out ¢f 188 recom-
mendations for new industries, I hope
the Centre should not think on the
party lines, before financial assistance
is extended to us.

With your kind permission, Madam,
1 would like to propose that a monthly
pension may be given to all the
Ministerg of the Centre and the States
on the basis of their salary last drawn.
Anyhow, the Ministerg are entitleq to
draw pension as the Members of
Parliament, but to keep up their dig-
nity and statug as well as in the public
interest the Centre should see that
ex-ministers are given monthly pen-
sion enabling them to serve the
country in a dignified way.

With these words, I support the
Bill on behalf of my party.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA}Y:
Shri Vishvajit Prithvijit Singh. Please
be very brief.
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SHRI VISHVAJIT PRITHVIJIT
SINGH: 1 will be brief, Madam. But
as I have already requested you, this
is an important topic on which I
would like to speak and if I am not
going to be given sufficient time, I
would rather not speak today than...

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]:
The Minister has to reply at 5.30 p.m.
and we have to fit in...

SHRI VISHVAJIT PRITHVLJTT
SINGH: There are 45 minutes for -
that. There is plenty of time.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]:
There are four speakers.

SHRI VISHVAJIT PRITHVLJIT
SINGH: Madam Vice-Chairman, the
Sixth Plan in Chapter 23, para 31,
page 395, speaks of the process of
urbanisation and says:

“Given the economic importance
of large cities, care must be taken
to improve the conditions of the
urban poor and raise civic services
such that large capital investments
of all kinds that exist in these
cities are utilised better, Given the
constraints of available resources,
the only way the appalling condi-
tiong in which the urban poor live
today can be improved is to adopt
more realistic normg and standards
for urban services.”

The Plan provides for an outlay of
Rs. 422.83 crores for 1980—85 focr ur-
ban development. If our rural areas,
the fields, the farms, the forests and
the rivers are the body of our exis-
tence, it is the cities, the massive ur-
ban agglomeration, which act ag the
heart pumping the blood of industrial
production, channelising the energies
generated in rural India. We are wit-
ness to the gradual decay af our
cities, The pavement dwellers of
Calcutta, the present scarcity of water
in Madras and the slums of Bombay
are only the symptoms of the malaise
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which has overtaken us and which
threaten to destroy—I do not say this
lightly, Madam—the very existence of
our social and political fabric. If our
cities are forceq to come to a grind-
ing halt, it is not only the sixteen per
cent of our urban population which
is affected, but also those very insti-
tutions, which knit together through
their warp and woof, as I have men-
tioned, the fabric of our social and
political life, Our law courts, our
newspapers, our legislatures, our Uni-
versities, our libraries, our museums,
in fact, practically all the repositories
of our culture are housed in our cities.
1t is ironical that I should be saying
this in Delhi which has become over
the years a model of planned deve-
lopment, Madam, it is the exception
which proves the rule. Delhi is the
capital of India and it is a TUnion
Territory. As such, it is treated like
a favoured child, I strongly feel that
the time has come when we cannot
abandon the fate of all the other
metropolises to the State Govern-
ments. The State Governments can-
not by themselves generate the resour-
ces required for any meaningful
action, ’

I will confine myself, Madam Vice-
Chairman, to the problems of Bombay.
Why only Bombay? Not because 1
have been elected from Maharashtra
of which Bombay is the capital. Not
because I am emotionally involved
with the development of this very
beautiful city. But because, if there
is any city in the country which
symbolises the spirit of Indian endea-
vour, it is Bombay.

DR. RAFIQ ZAKARIA: You are
absolutely right, hundred per cent.

SHRI VISHVAJIT PRITHVLJIT
SINGH: Growing from an origin of
seven fishing villages over seven
islands, it is now the largest city in
India with a total area of 438 sq. kms.
and a population of 8.2 million. It has
a population density of 18.750 persons
per sd. km. It has the highest per
capita income in the country. It gene~
rates Rs, 10,000 crores worth of goods
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every year. The overall trade per
year amounts to Rs. 50,000 crores en-
gaging 15 million traders. In fact,
one-third of India’s total income-tax
comes from Bombay. It contributes in
the form of tax revenues Rs. 2,000
crores a year. The octrqi duty alone
paid to the Bombay Municipa] Corpo-
ration comes to Rs. 70 crores a year,
which is, as you are aware, Madam,
in the hands of the Opposition now.
There are 800 large industrial units
and 15.000 officially registered smali
scale industries, The unofficial un-
registered industrieg are estimated to
be over 1.5 lakhs, Six thousand trucks
and 600 railway wagons unload the
city’s requirements every day. One
thousand two hundred and thirty mil-
lion meters of cloth and 108 million
kilogramg of yarn are produced every
year, which figures represent respec-
tively 30% and 60% of the national
output. Bombay produces 70% of
India’s light and medium engineering
output, Its chemical industries pro-
duce 45 per cent of the national total
and contains 70 per cent of all the
dye-stuff units of the country,

By itself, the city accounts for 15
per cent of the total employment in
India’s organised industry. Being
India’s largest port exporting 46% of
the country’s foreign trade, it hence
contributes more than 50 per cent of

all Customs and Excise revenues.
These are 1400 kilometreg of voad,
40.000 taxis, 4 lakh vehicles. Every

year there are about 23,000 accidents
involving vehicles, over 700 of which
are fatal. I may remind the House
that these figures are the highest in
the world.

The total local railway length is
167 kilometres. The local traing carry
5.5 million commuters per day. each
train carries 227 per cent of its capa-
city and the 2100 buses carry 4.5 mil-
lion passengers per day. The open
areag are restricted to a quarter of an
acre per one thousand persons which
figure includes the open traffic area.
Compare this, Madam, to the 6 acres
per thousand in London and 10 acres
per thousand in American cities. There
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are only 1860 schools with 11 1lakh
students. There are only 25.000 beds
in the Municipal hospitals,

Four hundred and twenty million
gallons of water is received every
day—20 per cent of which is lost due
to tampering of pipe-lines, The city
produces 3200 tonneg of garbage every
day of which only 20 per cent |is
treated, the rest being dumped into
the sea, There are estimated to he 10
million rate and 2.5 lakh stray dogs.

SHRIMATI MARGARET ALVA: 1
hope he does not pass them on to the
neighbouring State of Karnataka.

SHRI VISHVAJIT PRITHVLJIT
SINGH: With pleasure, you can have
them,

DR. RAFIQ ZAKARIA: He is abso-
lutely right. With so much of garbage
there. Why is he not back in Bombay?

SHRI VISHVAJIT PRITHVLJIT
SINGH: One hundred persons are
murdered every year, There are about
400 major robberies and one lakh
. offences under the Prohibtion Act.
The present civic amenities are geared
for a population of only two million,
The population of the city is 8.2
million. The civic amenities are for
only two million. Three hundred
families migrate to Bombay every
day. There are 570 slum pockets with
Dharavi being the largest in the
world.

I am sorry, Madam, if T have inun-
dateg this House with a flood of
figures, but it is essential for all of
us to realise the enormity of the pro-
blem before we can find any solution.

SHRI SYED SHAHABUDDIN
(Bihar): How much black money is
generated every day?

SHRI VISHVAJIT PRITHVIJIT
SINGH: 1 think you must be more
familiar with it, Mr. Shahabuddin.
Why don’t you please tell us since
you know so much about black money?

SHRI SYED SHAHABUDDIN: You
seem to know every thing about
Bombay.
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SHRI VISHVAJIT PRITHVIJIT
SINGH: The two areas which need
immediate attention are-—city trans-
port and slum improvement. Whereas
between 1951 and 1981 the increase in
Bombay’s population has been 173
per cent from 29.66 lakhs to 82 lakhs,
the number of commuters on the rail
system has gone up by 430 per cent.
The number of trains on the subur-
ban networks has increased by only
113 per cent,

At present there are only 54 trains
per peak hour, while the requirement
is for 102 trains per peak hour. At
the present rate, in the year 2001 the
requirements would be for 172 trains
per peak hour, Experts have recom-
mended and Government has approv-
a sixth corridor. The sixth corridor
would consist of an additional pair of
lines between Bandra and Goregaon
on the Western Railway, an additional
pair of lines betweem Kurla and
Bhandup on the Central Railways and
thirdly, an additional pair of lines
between Rawli Junction and Fort
Market, Out of these, the projects
requiring urgent implementation are
the lines between Bandra and Andheri,
a flyover at Ravli Junction and an
augmentation of power supply on the
Harbour Branch on the Central Rail-
way estimated to cost Rs. 46.61 crores
plus extension of the railway line from
Mankhurd to Belapur with a bridge
acrosg Thana Creek estimated to cost
Rs. 75.74 crores.

I may mention that this West East
Corridor was given the highest prio-
rity by the National Transport Policy
Committee in it< report of 1980. The
Planning Commission has cleared both
these works but the allocation in the
present budgei is just one crore to
each of them projecting a target date
of December, 1986 for the first and
1991 for the second. If, Madam, we do
not ease the pressure on Bombay and
do not provide adequate facilities for
Greater Bombay, no exercise of any
sort can have any effect upon the
near disaster situation prevailing in
the city. I would like to remind the
Government that Shri S. B. Chavan
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who ig now the hon’ble Minister for
Planning made a statement which was
published in the ‘Times fo India’ dated
the 1st of August, 1976 at which point
of time he was the hon'ble Chief
Minister of Maharashtra in which he
said:

“We are incessantly writing to the
Centre about finding solutions to
the problems of Railways and bus
transport. The inordinate delay in
clearing the projects connected
therewith ig leading to the multi-
plications of the city’s headaches.”

As regards the Bombay bus trans-
port system, ag I have mentioned
earlier, it carries over 40 lakh passen-
gers per day, and its losses have been
mounting over the year from 7.79
croreg in 1979-80 to 16.26 crores in
1981-82. T would like to mention here
the answer given by the Minister of
Shipping and Transport to Unstarred
Question No. 1852 in the Lok Sabha
on the 3rd March, 1983 when he stated
that the provisional loss of the Delhi
Transport Corporation 1in the year
1982-83 witlh figures available only up
to January, 1983 were 58 crores and 52
lakhs. I have only given this example
as a comparison.

Madam, I will now deal with the
slums which is my last topic. Over
3.5 million people or, in other words,
over 40 per cent of Bombay’s popula-
tion, live in slums. The answer to the
slum and squatters problem does not
lie in physically lifting and dumping
them away from the city. It has to be
realised that people living in slums
form an inescapable part of the city’s
life. They are essentially required in
various spheres of activity and are
often even indispensable, The only
way to solve the problem is to cons-
tantly improve and elevate their living
conditiong and environment,

Bombay’s total landg area is roughly
43,000 hectares, out of which 12,000
hectares is residential. The area occu-
pied by “unauthorised” hutments does
not exceed 2,000 hectares, According
to dependable records, there are more

i
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than 10,000 hectares of vacant land
in Greater Bombay or New Bombay,
a good part of which is owned by the
Government, the Municipality and by
other authorities. The Government
has declareg that it has earmarked
41.5 hectares of land for the poor but
even this meagre area isg still to be
actually made available, The estimat-
ed total area needs to house the city’s
entire slum and hutment population
is about 2,000 hectares which is only
a fifth of the vacant land available
with the authorities.

Central Government departments
like Civil Aviation, Defence, Railways,
Shipping, etc., own large areas of
land in and around Bombay but these
are, by and large, already occupied
by slums which are hard to evict
without alternative accommodation.
These slums do not have even basic
amenities, and the people are living
in extremely unhygienic conditions.
The Centra] Government should,
therefore. direct the various Mini-
stries concerned to make over their
lands already under occupation by
slum dwellers to a special body set
up for the purpose and assign to it the
responsibility of providing, on an
urgent basis. bare amenities like
water, lighting, roads, sanitary needs,
sewerage, etc.

I am sure that the Government
will, after now being seized of the
special importance and problems of
Bombay, see to it that justice will be
done to this Queen of our Cities which
contributes so much to our economy
asking for very lttle in return.

With these words, Madam, I support
the Finance Bill as introduced by the
Hon’ble Minister.

5 p. M.

THE VICE-CHATRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]:
request for a better allotment of money
for Bombay.

Shri Shahabuddin. You too have very
little time; so try to be precise, There
are about 10 speakers.

SHRI SYED SHAHABUDDIN: Ma-
dam, Vice-Chairman, I consider it a
privilege to speak on the Finance Bill,
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though it is at the fag end of the debate.
I do not think I have very much original
to contribute, but I would like to sum-
marize some of the succinct points made
in the course of the debate. I consider
it an affront to parliamentary supremacy
over the finances of the country that
the Finance Bill is limited to Rs 716
crores only, while the pre-budget revenue
raising exercise was of the order of more
than Rs. 2,000 crores. At this rate, I
shall not be  very far out if I say that
perhaps there will be no need of a Fin-
ance Bill in one or two years to come.

Madam, I have also noted the various
concessions made by the hon. Minister
after he presented the Finance Bill, and
I have also taken note of the valiant but
rather half-hearted efforts made by the
Finance Minister to close the tax holes.
But I am sorry to state that the tax
concessions are largely in favour of the
big busincss. The business expendture
which was sought to be curtailed has all
been restored. The ‘zero tax companies’
are no doubt going to be taxed but I
would have thought that he would be
introducing a graduated system, curbing
gradually the rebate available to them so
that they come within a very short span
of time fully within the tax net. I would
have thought that he would make con-
cessions by reducing the postal charges
to the cause of literacy to the low income
groups which are groaning under the bur-
den of taxes by reducing the burden of
indirect taxes. I wish that had been done,
but that was not to be so.

T would not like to dwell upon the eco-
nomic sithation. But T would like to say
that I do not share the rosy picture that
the hon. Minister painted when he pre-
sented the Budget. If you take any index
whether she price index or the foreign
trade figures or the foreign exchange re-
serves or the GNP at constant prices, or
even the total real investment in the plans
at constant prices on per capita basis, if
you take the foreign debt figures, if you
take the unemployment statistics, whether
you take industrial production figures or
agriculturul production figures which has
become stggnant whether you look  at
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the social disparities and regional dispari-
ties which are increasing, you shall feel con-
cerned, I think the Finance Minister has
not quite followed his own dictum which
he said in his speech that the purpose of
the Budget was not merely a matter of
calculation, it was aimed at giving a
social direction to the country. I do not
think that this Finance Bill takes us in
that direction. T find, Madam, that the taxa
tion policy is basically anti-people and re-
flects the elitist approach of the Govern-
ment. I find, for example, from year
to year the ratio of indirect taxes to direct
taxes  has been increasing. 1 find that
there has been no effective action so far
to reduce tax evasion. In fact, we have
been told about large scale write-offs of
taxes in the case of some businessmen. In
fact, even the essential developmental ex-
penditure on planned development, seems
to be going down. There is no serious
effort to collect the tax arrears. They
seem to be mounting from year to year.
I also find that the tax share of the
States which bear a very large responsi-
bility for development and for meeting
the essential needs of the people is going
down. The gap between their income and
their expenditure is increasing; and of
course they have to resort to overdrafts.
What I find surprising is that while the
overdrafts by the Reserve Bank to  the
Centre carry 6 per cent, interest, similar
overdrafts to the State Governments carry
an interest of 12 per cent. The weaker
have to pay a higher rate of interest. That
is what I fail to understand.

MBE s

I also support what my'fri-:;c—{ Mr.
Biswa Goswami pointed out, that there
should be a review of the policies on ro-
yalties. The royalties should be paid on
primary commodities on ad valorem basis
and not on the basis of weight.

Madam, the tax system that we have
has become so complicated that every
year when the Finance Minister presents
the Budget, I nurse the hope that he will
try to simplify it, he will lead us out of
the thick, dark jungles. I claim that I am
a fairly educated man. But, believe me,
if Tlook at the Schedules of Income-
tax and Excise duties and Customs du-
ties, T surely cannot find my way out, It
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is such a dark jungle, such a thick jungle
that one needs a special guide to chart
the way out. And this leads to corrup-
tion because those who chart your way
through this jungle and those who have
the responsibility of interpreting these very
complex sets of rules, naturally charge
their pound of flesh, and that is why the
entire tax system has become a haven of
corruption. The discretion that is vested,
for example, in the Excise Inspectors leads
to large scale corruption in every single
industrial establishment.

Madam, about income-tax, for example,
the other day I asked a question. I found
to my surprise that the disparities among
the various charges of various Commis-
sioners, of Income-tax are indeed of the
order of something like 1:50 or 1:100 in
terms of tax realisation or in terms of the
number of assessees. Why can the taxa-
tion system and the taxation procedure
not be rationalised? I simply hope that the
hon. Minister will start an exercise right
from now on, and I think that the report
of the L. K. Jha Committee on tax admi-
nistration reform shall be available in the
mean time so that the next year at least
his hope of mine which has remained

- unfulfilled so far shall be fulfilled, and we

shall have a more simplified system  of
taxation.

Madam, I find to my surprise that the
wealth-tax arrears are of the order  of
Rs. 300 crores. The realisation last year
was Rs. 70 crores. Ninety-five per cent
of the assessees are below five lakhs. Now,
instead of having disproportionate of time
spent on these two categories, these be-
low Rs. 5 lakhs and those above Rs, 5
lakhs, why can’t the system be organised in
a manner that the administration cost in~
volved in assessing and realising the taxes
is commensurate with the amount realised.
The same applies to gift-tax where the li-
mit is Rs. 15,000. T think in today’s age
of inflation, this limit of Rs. 15,000 has be-
come meaningless, specially taking into
dccount the social demands in general of
our society. The same applies to estate
duty. I really plead with the hon.
Minister that there should be a system of
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full-fledged indexation of all these limits
whether they apply to income-tax or
estate duty or gift-tax or wealth-iax, so
that automatically without any difficulty the
citizen knows that the real taxation bur-
den on him remains constant.

.Mr. Deputy Chairman in the Chair..

At this point, Sir, I would like to refer
to the question of donations. I have been
trying my very best in Parliament to
find out about the donations, the donors
and the donees. The Commissioners of
Income-tax and the Income-tax Depart-
ment seem to keep no record at all.
I.do not see why. The only reason 1
can think of Mr. Deputy Chairman, Sir,
is that perhaps all these donations which
get exemption in the hands of the donor
and also exemption in the hands of the
donee, are politically motivated. 1 do
not see any reason why the Income-
tax Commissioner cannot have a Special
Cell to keep a record of the exemptions
claimed on account of donations so that
the political motivation behind it can be
eliminated.

s

SHRI A. G. KULKARNI: You said
‘Charity Commissioner’.

SHRI SYED SHAHABUDDIN: The
Charity Commissioner is only in Bombay.
We have no system of Charity Commis-
sioner in the rest of the country.

Another point [ have to make is, that
the public sector which had been inaugu-
rated with high hope to usher in the
new pattern of society for us, has brought
a bad name to our national goal or
socialism. It has adopted bureaucratic
methods. It has become a cesspool of cor-
ruption. There is need, therefore, today—
I cannot go into the details—for a full-
fledged review of the performance of the
public sector as an essential element of
national economy in the light and in the
spirit of the Resolution of 1956. I person-
ally feel it has expanded itself into many
non-essential fields, and time has come
to resurrect its real spirit.

Sir, a reference was made here on the
floor of the House to the banking system.
1t is a disgrace. Sir, I, have personally gone
to my own bank. Tt has never taken me
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less than an hour with myself sitting
beside the Manager himself, being
treated with special grace, to cash a
check. At 11 ¢’ clock nobody is avai-
lable. I personally feel that the bank-
ing system has developed in a rather
haphazard manner. I think the time
has come for the hon. Minister to
apply himself to the question of ra-
tionalisation of the banking system
and introduce disciplinary methods so
that both overlapping among the
banks is avoided and some element of
res'ponsibility is brought into the
system. I will not speak about corrup-
tion and black-money. I would like to
say one sentence that corruption starts
at the political level ang goes down to
the administrative level and not the
other way round. That is all that
I would like to say. But if you
are really sincere about mopping up
the black money which has been
generated and about bringing it into
circulation or even laundering it,
then, please do it through socially
acceptable methods. Perhaps you
can allow the /black money to be
invested in public housing, when
we have such a dearth of housing.
You can perhaps allow black money
to go intp construction of education-
al institutions and hospitals for spe-
cial categories like Iegpers and so
on, so that this black money finds
its way into our national develop-
ment.

Sir, I would like to make one
point about our foreign debt, Our
foreign debt today is of the order
of Rs. 21,000 crores. We recently
took a loan from the IMF. That has
its own sorry tale. I am sorry to
point out that to the best of my
knowledge, when the Asian Deve-
lopment Bank was founded, we had
given a commitment, as one of the
founders of the Bank, that we shall
contribute to the assets of the Bank
but shall never draw on the resour-
ces of the Bank, Today we have
come to a state of financial bankrup-
tcy that we have to go back on our
original commitment and draw, or
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even attempt to draw, as the hon.
Minister hag coaressed uus morming,
on the resources of the Asian Deve-
lopment Bank.

Sir, I would like to plead with
hon. Minister for some special in-
terests before ] close. There ig the
question of pensioners. You have
lost a case, You tried again for a re-
view, You lost the review. Please

take pity on those old pensioners
who have been wailing for years
and apply to them the liberalised

pension rules immediately. It does
not cost you much. It will cost you
something of the order of Rs. 200
crores. But that will satisfy a very
large section of our needy popula-
tion.

I would like to plead here also for
some religious and wcharitable trusts
in whose case the originjal corpus
was a running business. In those
cases, obviously if the original busi-
ness is to be brought into the tax
net, all the charitable and religious
activities that they have undertaken
will be jeopardised. Therefore, I would
plead with the hon. Minister to make
one more exemption—he has
given some exemptions already—
and keep it in view that there are
many laudable trusts, about whom
he cannot fine one dark spot, whose
original corpus was business, and
so long as their present activity is
a natural and logical continuation of
their original business, there should
be no difficulty about granting them
exemptions. Of course, if they then
go into some other lines of profita-
ble activity, then that obviously will
attract taxation.

Then I would like to plead with
him for the Government servants.
They are daily fighting a losing
battle against inflation. You have
appointed a Pay Commission. The
Pay Commission will take a few
years to complete its job. But please
in the meantime wexpedite this pro-
cess whereby you give these DA in-
stalments. Sometimes it takes six
months, I have had occasion to draw
the attention of the hon. Minister
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earlier also, (Timebell rings). One
minute. About the Rural Develop-
ment Fund, I would like to say only
one thing. The moment you make it
a Prime Minster’s Fund, it generates
the suspicion that its utilisation is
going to be politiaally motivated,
that it is going to be controlled by
the ruling party. The Government
has its budget for rural development.
It you want to have a separate
fund other than the Government
kudget then why should you keep
out voluntary agencies from the
purview of rural development?

Firally, Sir. in regard to ‘excise
duty, 7 would plead with the hon.
Minister the case of the small scale
industries, Please don’t have an ar-
bitrary cut-off point, whether it is
Rs. 25 lakhs or Rs. 50 lakhs. You
should have a  graduated scale so
that the excise burden on the small
scale industry grows gradually.
Otherwise again it will give rise to
corruption. The small scale industry
will not declare its correct produc-
tion angd they will pay your Inspec-
torg to keep within the allowed limit.

Finally as far ag the customs duty
is concerned, I find that during the
course of the financial year, it is
often raised and lowered. Why should
this be so? Again people suspect
that it is on account of political fac-
tors. Therefore, I would suggest that
industrial raw materials for manu-
facturing products of mass consump-
tion, should be at least assured of
a uniform level of customs duty. It
should not be changed up and down.

Sir, T would have supported the
Finance Bill, but today I cannot say
in good conscience that the Finance
Bill is likely to lead us to am India
that Pranab Mukherjee dreams of
or Shahabuddin dreams of. It is not
a socially oriented Finance Bill.
Therefore, 1 have no option but to
oppose it.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Deputy
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Chairman, before I gspeak on the
Finance Bill ijtself, I want to make
a few observations and I wwould re-
quest the Finance Minister to take
note of them.

Article 109 of the Constitution of
India provides under Clause (2):

“(2) After a Money Bill has
been passed by the House of the
People, it shall be transmitted to
the Council of States for its re-
commendations and the Council of
States shall within a period of
fourteen days from the date of its
receipt of the Bill return the Bill
to the House of the People with
its recommendations and the House
of the People may thereupon either
accept or reject all or any of the
recommendations of the Council
of States.”

Then Clause (3) states:

“(3) If the House of the People
accepts any of the recommenda-
tions of the Council of States, the
Money Bill shall be deemed to
have been passed by both Houses
with the amendments recommen-
ded by the Council of States
and accepted by the House of the
People.”

These are the constitutional provi-
sions, Both the Houses are adjourn-
ing tomorrow. Last year also this
was raised and it was informally
suggested to the Finance Minister
that the Finance Bill may kindly be
considered a few days before it is
passed by the Lok Sabha. The for-
mality can later on be done by
bringing the Finance Bill here. Now,
Mr, Pattabhi Rama Rao wag intro-
ducing the Bill stating:—

“That the Bill to give effect 1o
the financial proposals of the Cen-
tral Government for the financial
vear 1983-84 as passed by the Lok

Sabha, be taken into considera-
tion.”

“Shri Pattabhi Rama Rao to
move that the Bill be returned.”



467 Finance

[Shri Ghulam Rasoocl Matto.]

So the question is when this House
ig adjourning tomorrow and the
other Houge is alsp adjourning to-
morrow, it is only an! exercise in
futility now. We are only wasting
ithe Government’s precious time
when the points raised by the Mem-
bers here are not being taken into
consideration by the Government
before the Bill ig passed. I would
therefore urge the honourable Minis-
ter to take this under Clause (5) of
Article 109. Clause (5) states:

“If a Money Bill passed by the
House of the People and transmit-
ted to the Council of
States for its recommendations is
not returned to the House of the
People within the said period of
fourteen days, it shall be deemed
1o have been passed by both Hou-
ses at the expiration of the said
period in the form in which it was
passed by the House of the People.”

The Finance Minister is also the
Leader of this House. 1 would re-
quest him to resort to this Clause
rather than having it considered here
and sending it back. The time is off
now in the sehse that the Bill has
been passed. So this point may be
given attention to when taking this
Bill nto consideration. What we
say now is of no use except that it
may be used by the posterity or that
it can be kept in, the archives of
Rajya Sabha. None the less 1 ven-
ture to make my observations with
regard to the Finance Bill

I must congratulate the Finance
Minister that he has been very gene-
rous with regard to the small scale
industry to which 1 also belong. He
has given certain concessions which
go a long way in improving the heal-
th of the small scale industry. I
would only urge him one point and
that is for the health of the econo-
my of this country we need to en-
courage corporate sector rather than
firms and other things. In order to
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encourage corporate sector the do-
mestic as well as private and non-
private limited companies will come
into operation. When 1 see the Fi-~
nance Bill I find that in the case of
the domestic company or in the case
of a non-domestic company, the rate
of tax ig the same in both cases, 1
would, therefore, urge him in the
case of small scale industries, whe-
ther they are in the private sector or
in the public limited sector, the
rate of duty should be reducedq from
55 per cent to 45 per cent and in the
case of those companies which are
domestic from 60 per cent to 50 per
cent. Now, for this purpose 1 would
only mention one point. As against
the slab system in the rate of in~
come-tax for registered firms, for
instance it is 5 per cent, 7 per cent
15 per cent, 24 per cenft, there is
only one slab in the case of limited
companies, and that in a case where
the total income does not exceed
Rs. 1 lakh and in the case where
the total income exceeds Rs. 1
lakh for public limited company, in
other words, where a public com-
pany earns Rs. 1 1lakh and another
company earns Rs. 5 crore, the taxa-
tion is the same. I would urge upon
him to introduce a third element
raising the tax liability of a public
or a private company in case the in-
come exceeds Rs. 1 crore. That
should be given to the small-scale
sector so that the small-scale sector
gots the benefit ag a result of this
taxation.

A lot has been said about section
35-CCC giving rural development
allowance. T am happy that it has
been changed to rural development
fund. The Finance Minister has
come out with an amendment in the
other House to this section. Under
this amendment the donor can also
specify in what place this money
can be invested wunder the rural
development scheme. Mr, V.P. Singh
was reeling out the names of big
companies in, Bombay. Suppose one
off those Bombay firms identifies a
place which is either located in Bom-
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bay or, for political reasons, is loca-
ted in the constituency of a ruling
party Minister. Then what happens
is that a backward State like mine
will not get any benefit from this
scheme unless and until the discre-
tion is exercised by the Government.
Therefore, while the donor may give
his preference, that preference
should not be absolute, The Govern-
ment shall see to it that the corpus
of the rural development fund is
used for the benefit of the entire
country, particularly a backward
State like Jammu and Kashmir.

The third point is that the Central
plan expenditure has been increased
from Rs. 11,000 crores to Rs. 13,870
crores., I would request the Finance
Minister to see that more allocation
is made to the States. Dr, Adiseshiah
has also said this that the States
should be given more finances beca-
use they are short of funds. (Time~
bell ringh) There are many other
points, but due to shortage of time,
I will discuss them with the Finance
Minister informally.

SHRI B. SATYANARAYAN RED-
DY (Andhra Pradesh): Mr. Deputy
Chairman, I would like to say
that we have by now completed
five Five-Year Plans and we are
about to complete the Sixth Plan,
In spite of all these Plans, there
are still problems of poverty,
unemployment and  disparity of
income and the problem of drink-
ing  water, housing and clothing
As a matter of fact, during the last
three years there has been an increa-
se in! poverty, unemployment and
disparity of incomes. I would like to
know from the Finance Minister in
what way he proposes to solve these
problems. He knows very well that
the number of people living helow
poverty line constitutes 50 per cent
of our population. As a matter of

ct, there are thousands of people
gving in villages who have only one

oth. The other important problems
are food and housing. We still see
thousands of people living in slums.
You go to Bombay, Calcutta or any
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big city where you can see thousands
of poor people living on pavements.
Either they live in the dirty nuliahs
or they live on the pavements. This
is the position which we are seeing
today in cur country. According to
preliminary report of 1981 4.14 crore
families were under one roof in the
country and this is apart from those
who live in slums and pavements in
the cities and towns. In the list of
industrially advanced countries, our
country occupied the 73rd position in
1964-65 and it went down to 103 in
1973 and to 111 in 1976 and, today,
our position might be above 120 or so.
Thig is how we are solving the pro-
blem of poverty and this is how we
are progressing. I do not know how
we are going to solve all these pro-
blems. In order to solve these pro-
blems, I think the first priority
should be given to agriculture. In
the first Five-Year Plan 37 per cent
had been provided for agriculture and
only 3 per cent for industry. But, in
Second Plan, 21 per cent had been
provided for agriculture and for
heavy industry, the outlay was raised
from 5 per cent to 24 per cent. And,
Sir, in the revised Sixth Plan, Rs 5,685
croreg had been provided for agricul-
ture and Rs. 19,000 crores for indus-
try. 72 per cent of our population
liveg on agriculture and agriculture
contributes 46 per cent of the national
income whereas industry contributes
only 16 per cent and provides liveli-
hood only for 10 per cent of the
population. Then Sir, what is the
justification for spending only 30 per
cent on agriculture and 70 per cent on
industry?

Again, it is said that the subisidy
that the Government gives goes to
the farmers. It is not for the far-
mers, but it is for the public distri-
bution system. As a matter of fact,
the majority of the fair price shops
are in the urban areas and not in the
rural areas and, so, the subsidy is, in
fact, given not to the farmers, but is
given only to those who are running
these shops. You know very well
that we have spent a huge amount,
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about, Rs. 1,500 crores, on the Asian
Games and that amount could have
been gpent for the  developmental
irrigation projects. It could have
been spent on the irrigation projects,
hydel projects and on housing sche-
mes. But we have not given priority
to those schemes. We have wasted
that money on the Games, I would
like to give some exampleg from my
own State of Andhra Pradesh. In
Andhry Pradesh, there are many irri-
gaticn schemes or projects. There is
the Sriram Sagar Project, there is the
Srisailam right bank canal project
the Srisailam left bank canal pro-
ject, the Eluru reservoir project and
there are many other hydro projects
also. There iy also the Visakhapat-
nam Steel Plant which is pending
completion and is awaiting resources
from the Centre. These  projects
need immediate financial help from
the Centre. Sir, the Eluru reservoir
project is a major irrigation scheme
and it is in the East Godavari District
of Andhra Pradesh. The Planning
Commission has earmarked Rs, 55
crores for the Plan period 1980-85.
During thig period, a further loan
assistance of Rs, 52 crores to be sanc-
tioned in crder to meet the project re-
quirements, A total amount of Rs. 107
crores is needed now. Similary, in
the case of the Srisailam right bank
canal project also the estimates are
for Rs. 225.22 crores gnd the Srisailam
left bank canal project needs about
Rs. 314 crores. The foundation-stone
was laid for this only recently. The
Visakhapatmam Steel Plang was
allocated Rs. 187 crores whereas it
needs about one thousand crores.
Recently, the foundation-stone  was
laig for another project on the 27th
April, 1983 under a histeric agreement
which was signed by the Chief Minis-
ters of Andhra Pradesh and Tamil
Nadu and it requireg at least Rs. 725
crores and, Sir, if thig project is com-
pleted, it will provide drinking water
to Madras city and vast drought prone
areas in Rayalaseema in Andhra Pra-
desh would get water for irrigation.
One more point.
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MR. DEPUTY CHAIRMAN: That
will do.

SHRI B. SATYANARAYAN RED-
DY: 1 am only giving points.

MR. DEPUTY CHAIRMAN: There
is no time left now.

SHRI B. SATYANARAYAN RED-
DY: Andhra Pradesh had completed
the Tungabhadra project and Rajodli-
banda canal schemes. In November
last year Andhra Pradesh executed
the Jurala -project to clear the needs
of the drought prone Mahbcobnagar
district in Telangana.

MR. DEPUTY CHAIRMAN: That
will do. Dr. Asima hatterjee. Your
State needg more money. That is
clear.

SHRI B. SATYANARAYAN RED-
DY: I urge the Central Government
to give special assistance in the form
of grants and loans for the Telugu-
ganga project. Andhra  Pradesh
Government has sought Rs. 165,12
crores to meet the drought situation
in the State. But the Centre sanc-
tioned only Rs, 68.76 crores. More
funds should be sanctioned,

MR. DEPUTY CHAIRMAN: Mr.
Reddy, these points have been cover-
ed several times. Dr. Asima Chatter-
jee, please. (Interruptions) Please
take your seat. There is no time.

SHRI B. SATYANARAYAN RED-
DY: Last point. The Central Gov-
ernment is nmow trying to bring ce-
ment, medicines, petroleum pro-
ducts, paper, ete. from the
orbit of sales tax to the orbit
of Central Excise duty. If it is done
it would be a great loss to the State
and the people of our State will not
tolerate such thingg to happen. One
more point. .. :

MR. DEPUTY CHAIRMAN: Now,
you please take your seat.
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SHRI B. SATYANARAYAN RED-

. DY: Now, about the Finance Bill.

Bill, 1983, proposed
affecting the

The Finance
certain amendments
charitable and religicug institutions
like Tirumala Tirupatj Devastha-
nam. I request the Finance Minister
to exempt Tirumala Tirupati Devas-
thanam from the operation of the In-

.come-tax Act,

PROF. (MRS.) ASIMA CHATTER-
JEE (Nominated): Mr. Deputy
Chairman, Sir, I would like to thank
you most sincerely for giving me
this opportunity to participate in the
discussion on the Finance Bill I
waould like to support the Budget.
The Budget ig quite reasonable and
rational. Sir, it is not unknown to us
that the budget is flexible and can
be revised and modified and there is
rough scope for betterment.

While supporting the Finance Bill,
I would like to make g few sugges-
tions, particularly on import sub-
stitution and export orientation hav-
ing a direct impact on the economy
of the country. India imports war-
ious instruments, including the sop-
histicated oneg which cost hundreds
of crores of rupees. After 5 few
years, these instruments become out-
moded and the components and acces-
scries are not available and, thereby,
instruments become totally
scrap and useless. Thig is a  huge
waste and it is a recurring loss
amounting to several crores of rupees.
The Universities, research institutions
and industries are encountering these
problems, The Indian scientists and
technologisty are competent enough
to fabricate such instruments. If they
sre given incentives to undertake
such projects. I am  sure that our
¢ountry can save crores of rupees in
terms of foreign exchange. Thig pro-
ject should be implemented through
the concerneg Ministry.

I have got another suggestion to
make in this connection. The World
Health Organisation has been advo-
cating for the past few yearg to utilize
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our natural resources and to utilize
drug plants for the production of
herbal medicine. India has a colossal
source of drug plants. The export of
herbal drugs ang drug plantg would
help us to earn an appreciable amount
of foreign exchange. And thig would
undoubtedy improve the economic
situation jn the country, and at the
same time this would help to some
extent employment generation.

While concluding I strongly sup-
port the Finance Bill. Thank you.

SHRI PRANAB ¥UMAR MUK-
HERJEE: Mr. Deputy Chairman,
Sir, first of all, let me express my
gratitude to all the hon., Members
who have made contribution while
participating in the discussion on the
Finance Bill. 8ir, as many, as 26 hon.
Members have Dparticipated in two
days’ discussion—today and on the
5th of May. And from various angles,
they have made their observations,
highlighting scme of the important
aspects of our economy. And, Sir,
with the seal of approval of this
august House, the exercisc which we
initiateq in the evening of 28th Feb-
ruary which is more than two months
ago, that exercise will be over, and
the proposals enunciateq through the
Finance Bill, amended by the Lok
Sabha to some extent, will be the
guiding principles of managing the
fiscal policies for the year 1983-84.

Sir, in a speech covering the varioug
aspects, it would nct be possible for
me to touch upon each and every
issue raised by the individual Mem-
ber and I shall have to accept some
sort of generality and touch upon
certain general points on which many
Members have contributed. But that
does not mean that if 1 do not react
to any individual point that particular
point ig not worth consideration, Each
and every point made by the hon.
Member has to be looked into from
various angles, and that exercise we
make,

Sir, one general point has been
raised that in our planning process
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we are not laying adequate emphasis
on agriculture sector. Both in the
Lok Sabha and on the floor of this
House, some hon. Members have
tried to point out that, perhaps, there
is a serious distortion in qur planning
process that when a large number of
people, predominantly large number
of people depend on agriculture, why
in the actual allocation in the plan-
ning process, not only in one but in a
series of plans, it is not getting reflec-
ted. Firstly, there cannot be any
artificial barrier between the agri-
culture sector or non-agriculture sec-
tor. The economy ig a compact in-
tegrated one. And if you Took at
mere direct allocatfon for agriculture.
correct perception of the problem.
As I mentioned on the floor of the
other House, how would you take
into acccunt the investment in power
generation, the investment in oil
sector—because the farmers require
the power, the farmerg require the
diesel—the investment in cement—
because for major irrigation, you
have to use huge amounts of cement
and steel—the investment in fertili-
sers, the investment in pesticides, the
investment in 3 host of engineering
industries which will produce agri-
cultural equipment? Therefore, to
my mind, in our econcmy we cannot
take that type of approach. 'The
strategy which we are pursuing in
the agriculture sector hag been reap-
ing dividend. It may not be upto our
expectation. It may not pe upto the
level where we wanted to take the
agriculture sector. But, at the same
time, there hag been a tremendous
improvemen; which is not fully re-
flected because of drought situation,
in cne plan period, the full impact
of two droughts had to be faced—
the drought of 1979-80 and the dro-
ught of 1982-83, you have noticed it.
But for this appropriate stra-
tegy our  agricultural production
would have been reduced much
more and as it has not happen-
ed that itself establishes the sound-
ness of the strategy we are pursuing.
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But that does not mean that there is
no area of improvement. Definitely
there is an areg of improvement. I
have myself admitted on 3 number
of timeg that the irrigation potentia-

lities  that we  have created,
nearly nine million hectares
the higher consumption of

fertiliser to the extent of more than
two million tonnes in the last few
years that does not get actually re-
flected in our agricultural production
In certain areas we are having, I
won't say some sort of stagnation,
but definitely we have not made
much improvement. And even if you
look at, I would not go into the
detaily of the statistics and figures
at the fag-end of the day, the quick
review that I was just making as to
what has been the performance in
the third year, which we have com-
pleted, so far as the current plan
period is concerned, and the alloca-
tion which we have made in the
Fourth year of the Plan period, utili-
sation in agriculture is much faster
compared to other sectors. It is
nearly 88 per cent. Obviously, much
of the projects depend on the per-
formance of the State sectors and if
the State sectors’ performance is not
matching, we won't be able to have
good results, So far as all sectors’
investment is concerned, I think
while the overall performance is to
the tune of 83 per cent in the agricul-
tural sector, utilisation is a little
more, it is about 88 per cent. There-
fore, it would not, perhaps, be cor-
rect to come to the conclusion that
we are not paying much attention so
far as agricultural sector is concerned
and in the case of agriculture you
will have to take into account agri-
culture, rural development, flood con-
trol, irrigation and certain other al-
lied sectors.

The second point which has been
repeated and I think it is worth tak-
ing note of is that in our taxation
system why is it that the share of
direct taxes is coming down, and the
contribution of the indirect taxes
from th2 early 50s i5 substantially in-
creasing. It is bound to increase be-
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cause what was the base for the
industriat production, industrial ac-
tivities in the early 50s? Or, if you
talk of 1981 when the first budget
wus presented, what was the base?
When the industrial activity expands
naturally the base of Central excise,
customs and foreign trade also ex-
pands and contribution from these
sectors would increase. And, so far
as direct taxes are concerned, we
shall have to keep in mind a big
chunk of your gross domestic income,
national income, which is outside the
purview of the Central income-tax
itself, snd this is the whole of the
agricultural sector. In a country
where more than 700 million people
live, the persons who pay direct tax,
income-tax, is not more than 45 or
46 lakhs. And, every year there is
a persistant demand from the Mem-
bers belonging te my side and belong-
ing to the other gide asking that more
people be taken out of the tax net.
Therefc re, you cannot accept a situa-
tion where you can meet all these
contradictory demands.

In regarg to the pointg which cer-
tain hon, Membery have made that
perhaps in our fiscal system and
while the Finance Minister starts his
taxation proposals, he takes into
account the areas where he will get
more and where the State will get
less, On a number of times I said
that this is absolutely wrong. This
conclusion we should not have. Each
and every taxatiod proposal has' its
own merit, you may not agree with
it. The motive behind taxation pro-
posals is not to take into account
whether the States will get more or
the Centre will get more. When I
am to increase or decrease the cus-
tomns duty, I do not have to take into
account, as Mr. Shahabuddin asked.
Why can’t you have uniforniity, Sir?
From the very nature of taxation,
you cannot have uniformity. Today
you are having ‘X’ percentage of a
particular duty and you are taking
into account your domestic produc-
tion, how much quantity should be
allowed to be imported to see that
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your domestic production and indige-
nous production is not affected and
what is the price level in the inter-
national market today. If you find
that suddenly the price gets depres-
sed and if there is a tendency 1o
dump your country with that parti-
cular product, you will have to adjust
custom duty to take care of it, You
can do two things: either you can
put total ban on imports, or you can
adjust the duty in such a manner that
your domestic production does not
suffer, It does not merely depend on
you. But a fair amount of uniformity
is possible and we try to do it. What
1 was trying to arrive at is that it
is not the intention that I am in-
creasing the taxation with a view
that my share will be more or I am
giving concessions in direct taxes not
with a view that I am contributing
anything at the cost of the States.
What is required for the health of
the economy or what measures are to
be considered appropriate tc meet a
particular situation, is the main cen-
sideration. It is not a question whe-
ther the States will get more or the
Centre will get more. 1 have men-
tioned it a number of times and I
repeat that after all succesg of the
plan or the success of the economic
development depends on the States.
If we can match only these two
things, then only the car of progress
will move. It cannot move on one
wheel, If Centre is one wheel, the
other wheel is to be provi®et by the
States. And we are fully aware of
their problems. When plan alloca-
tion was decided, Rs. 48,600 crores
were to be in the States sector; Rs.
15000 odd crores would come from
the Centre in the form of assistance
towards the States plans and the
States were to provide Ks 33,000 odd
crores to support their plan. And at
the time of planning, it was decided
that States will mop up so much of
resources. And here 1 must compli-
ment the States that they mopped up
resources. But there was a big hole
in the whole scheme. They could not
maintain their present resource base.
They were to mop up, if my under-
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standing of the figures is correct,
about Rs. 9,000 crores and actually
they have mopped up Rs. 11,000
crores. But an erosion in their exist-
ing resource base has taken place to
the extent of Rs. 6000 crores. There-
fore, the States find it difficult. And
when they are finding a difficulty, we
are coming to their rescue by con-
verting the overdraft---which stood
on 31st March 1982 at Rs. 1743 crores
—into medium-term loan. I have
tried to see that their plan is pro-
tected, by providing additional Rs.
1650 crores Central assistance in two
years, current year and in the next
year again, to see as to what extent
erosion could be avoided. Therefore,
it is not the case, because I know
they cannot support their plan, if
adequate resources are not made
available to them, they cannot com-
plete their plan. One hon. Member
was mentioning that we are not pro-
viding adequate relief towards
drought. Could you tell me of any
particular year, whether in 1978-80,
was the drought of that magnitude?
The amount of assistance we have
provided upto 31st March 1983, is
more than Rs. 600 crores, taking
floods, drought and other types of
natural calamities. And I have sent
teams again for the period from April
‘to June. Therefore, we are provid-
ing assistance, whatever is necessary
and justified. And at the same time,
we shall have to keep in mind what-
ever is possible within the means
available to us to take care of it.

Another point raised by a number
of  speakers, particularly, Dr.
Adiseshaiah and Mr. Shahabuddin
and some others also like Mr. Bhan-
dare is for simplification of tax laws.
I am a little afraid. The more I try
to simplify the tax laws, the more
they become complex. And the more
we appoint commissions or expert
bodies, the more their recommenda-
tions make these laws complex. And
in a given situation, in a developing
economy like ours, it is bound to
happen. Through one set of instru-
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ment, your objective is to collect
more revenues, for development, your
objective is to see that industries are
diversified, your objective is to see
that the small scale industries are
given more incentives, your objec-
tive is to see that concentration of
economic power does not take place.
By utilising one set of instrument, if
we want to achieve so many objec-
tives, it would be extremely difficult
to make it a simple instrument. We
are trying. I do not say that this
is not being attempted, this is not
being tried, But the more we are try-
ing, 1in the process, we are finding
more difficulties and it becomes more
complex. Last t!me, when I was ad-
dressing a conference of Commis-
sioners and Collectors of Excise and
Customs, I asked them, that from
their personal experieaces, whether
they can let us know what type of
modifications a#id what type of ra-
tionalisations are needed than merely
from the point of view of theoretical
expertise. The recommendations of
the Jha Committee would be made
available and some of the recommen-
dations we have received and I have
tried to implement them in the last
year’s Budget and in this year’s
Budget also partly. After getting the
recommendations in detail, I would
come forward before the House with
a comprehensive Bill and would try
to see, to what extent, we can imple-
ment them.

Sir, another general point which
has been raised is in respect of the
performance of the economy in the
last year and what is going to be the
effect in the year 1983-84. The ques-
tion has been raised whether we are
going to achieve the objectives which
I have set out in the budget speech.
It is not my case that in 1982-83, we
have done well. But what I say is
that, but for the timely action taken
by the Government, the situation
would have been worse. You shouil ¥
take into account the type of drought
we had to face, the type of inter-
national environment with which we
are confronted. Hon. Members would
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agree with me, that such a situation
was not there even in the thirties
when the world had to face a serious
type of depression, when the world
trade and economy almost remained
stagnant for two or three consecutive
years. Now, on the domestic front,
you find that you are fighting against
. eruel aature in the form of drought,
in the form of flood. There is one
particular State where there was
drought, there was flood and there
* was c¢yclone.

SHRI GHULAM RASOOL MATTO:
And in our State, there was neither
drought, nor flood, byt unseasonal
rains.

SHRI PRANAB KUMAR MUKHER-
JEE: But for the timely management
and appropriate action, the situation
would have been worse. And what
have we achieved. There has not
been a negative growth., Yes. Growth
has come down and it is not five per
cent or six per cent. The GNP would
be two per cent and industrial pro-
duction would be three to four per
cent, But in a situation like this
‘where there would have been a likeli-
hood of a negative growth rate, there
has been no negative growth rate,
In 1983-84, as I mentioned, if we are
not to fight against another spell of
drought or flood or eventualities like
that, perhaps, it would be possible
for us to recover. And we have to
make certain assumptions. Science of
Economics is not as accurate as Phy-
sical Sciences. We have to make cer-
tain assumptions. While making my
proposals, I shall have to take into
account that there would be certain
conditions and on the basis of those
assumptions, I shall have to arrive at
certain conclusions and if, because of
the climatic conditiong or because of
certain extraneous factors, those con-
ditions do not remain, they change,
naturally, the conclusions would not
be as accurate as we expected them
10 be. In this connection, I would like
to draw the attention of the hon.
Members to the balance of payments
position. Some hon. Members have
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said that this is very serious. Parti-
cularly, one hon, Member mentioned
this, I think, you spoke about ADB.
Perhapg it is not correct to say and
this we shculd not use that we did
not make any commitment. I went
through the entire file and if I under-
stand it correctly, the first meeting
of the Board of Governors was at-
tended by Mr. Morarji Desai, ag the
then Finance Minister. What he gaid
was that we were not going to borrow
for the time being. We did never
say that we would never borrow.
And it is not merely a question whe-
ther we want the money or not. It
is a question of principle. Ang this
is the point I raised in the presg con-
ference. And while having discus-
sions with the Bank management, I
found that certain countries were take
ing a very peculiar position. When
the question of IDA comes, they say:
“Look. China is coming, a new
borrower is entering into IDA. There-
fore, the traditional borrowers like
Tndia must sacrifice and their share
should get reduced”. Fine. If a big
country, a large country which was
not a borrower wanted to borrow
now, we are all for accommodating
them and in that process, if it |is
necessary, we can though our argu-
ment is that answer does not lie in
getting the share of traditional
borrowers reduced, the answer lies in
increasing the quota, in increasing the
tota]l kitty available for qisbursement.
if TDA-Sixth was 12 billion dollars,
IDA-Seventh should be 18 to 19
billion dollarg so that the require-
ments of the traditional borrowers
can be met and they can be accom:-
modated as well as the new borrower
can be accommodated. Instead of
applying that logie, they say: “No,
you will have to sacrifice”. But when
the question of ADB comes, wa find
that that type of argument is wused
against us in a completely different
manner. There they say: ‘“You are
not a traditional borrower. In order
to protect the interests of the tradi-

tional borrowers, you shall have te
sacrifice” In IDA, the traditional
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“orrowerg are to sacrifice tg accom-
10date the new borrower, whereas
-1 ADB, the new borrower cannot he
: qccommodated to protect the interests
~f the traditional borrowers. That
-neans, heads I win, tails you lose.
<hig ig the type of argument against
hich we- are fighting. It is not
~=aerely a question that I am going
-or that. That is why I said, I did not

<. for canvassing the loan, I wanted -

‘0o say that this ig a case where you
annot take a view like this. We are
»ligible to borrow and we can say
“his to our credit that gll long we
have taken care of the needier people.
it is not that we are not in a com-
‘ortablg position. And in absolute
arms, you cannot treat us like that.
After all Indiag is the largest coun-
‘ry, next to China, and its population
1as  doubled since Independence.
‘herefore, in absolute terms, on the
»asis of the number of poor people,
aer capita income—-on every account
‘ve are eligible to have it. Our view
vas, we ought to accommodate others.
" That is why we did not want it from
the soft window; we waned it from
" ‘he commercial window.

s vvavan Tag o s, qv A fgar
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SHRI PRANAB KUMAR MUKHER-
JEE: You will have to see that on
15th August, 1947 we were 330 million
nd today it is more than 700
nillion—almost double. That i why
‘hig point I want to make quite clear.

Still, the balance of payments posi-
'ion has improved substantially be-
~ause of the proper policies which we
re pursuing, Our ne; draw-down in
he last financial year—1982-83—has
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been almost half of the draw-down
in the year 1981-82. It was roughly
about 2100 crores. That was the
draw-down from the foreign exchange
reserves. 1 am talking of this, ex-
cluding ;the IMF. This year, the
draw-down hag been aroung 1100
crores. It hag been- pessible because
of our reducing dependence on im-
ports of oil, steel,.fertilisers, alumi-
nium, cement and in certain other
areas. So the process of import sub-
titution and export promotion has
been encouraged and we can say that
we can get dividend oqut of it.

Sir, the point which certain hon.
Memberg have raised in regard to the
non-residents, I thought I should not
raise it here again as I have made
my point clear. T am really at a
loss to understand why these people
are raising this furore and why Mem-
bers of Parliament are agitated over

it. I am really at g loss to
6 p.M. understand it, Al] these big

houseg are to depend on the
support of the fiinancial institutions.
In other words, they are to depend
on the support of the shareholders.
When we are talking of democracy,
it is a very peculiar position thai day
in and dav out the Indian corporate
sectors are talking against control,
talking of liberalisation, but they
would very much like to have con-
trol to protect their own interests.
And what is the position today? The
position is. having a very small
amount of share, they are controlling.
I don’t mind it: If they are a good
management, they cap control it, But
the shareholders must have confidence
in them. Therefore, their slrength
does not lie on law; their strength
lies on the support which they can
get from the shareholders, Today ihe
largest shareholder iz the financial
institutions. Forget about the conces.
sions which we have given to the
non-residents. Even today, if the
non-residents do not enter intg the
market if they do not come, even
then they are to depend heavily on
the support of the -financial institu-
tions. And when they came to me,
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in private conversation I told them,
“Well, I am instructing the financial
institutions to support you so long as
you have g good record of perfor-
mance.” T repeat it—if it is a goad
record of performance. As a share-
holder I should satisfy myself that
you are in a position to manage it
well, But still this type of demands
are being put forward. Heavens are
not going to fall if some non-resi-
dentg invest four per cent or five per
cent or six per cent. I have now put a
blanket ceiling of five per cent. Why
would the Reserve Bank’s permission
b2 needed? The Reserve Bank’s pe:-
mission would be needeg because
every foreigp investment is to be
guided by FERA which hag to be
administered by the Reserve Bank of
India, Therefore, if somebody wants
to have more than five per cent, he
will have to seek the approval of the
Reserve Bank. But I am unable fo
understand it. When I am saying that
the financial institutions will support
you so long as your managemend is
good your performance is acceptable,
and if your perfcrmance is not ac-
ceptable definitely you cannot expect
me to pass a filat that Mr. X will per-
petuate the ownership of company ‘A’
¢ company ‘B’. They will have to
prove their worth, they will have to
enjoy the confidence of the share-
holders—and so long as they could,
they have this practice. And there
wag ho question of destabilisation.

Here 1 am really amazed. I do
naot want to take up the time of the
House, but thig is really very in-
teresting. As I was just going
through the comments when I intro-
duced the concessiong in the budget
p "oposals, this is the item which was
welcomed by everybody including all
the newspaper people in their edi-

tarials, I can quote. Particularly one
newspaper— I won't mention
the name—said that thig is

the most positive contribution of the
Finance Minister that he hag provid-
ed concessionsg and particularly talk-
ed of tax concessiong and relief from
the procedural wrangles so far ag the

|
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non-residents are concerhed,' and we
hope through this money will come.

- And, day before yesterday, the same

newspaper, in the first article in the
editorial column gaid, “No,
was very much wrong.” I can under-
stand that they have taken a little
time to understand that it is going to
affect their interests. I don’t think
it is going to affect the interests of
any existing management because I
am quite clear that so long as the
financial institutions have confidence
in the existing managements, they
are safe. If the financial institutions
do not have confidence, which means
if the Government does not have con-
fidence, definitely they have no right
while having the minority share, If
I want to destabilise them, who can
protect them?

SHRI A. G. KULKARNI.
might be afraid of political
ference.

They
inter-

SHRI PRANAB KUMAR MUKHER-
JEE: Today the political pressure is
there, If today I want to disturb
Mr. A, who is there, is there anybody
who can protect him—because I hold
54 per cent of the shares, the financial
institutions hold 54 per cent of the
shares? Therefore, if I am not guid-
ed by political motive today, why are
you coming to the conclusion that I
will be guided by it tomorrow? If I
am not guided so long ang if T have
taken into account the management
which hag a proven record and whose
performance according to me is good—
not according to Mr. Kalyan Roy or
Mr. Dipen Ghosh—what is there to
be so much scared and to raise so
much furore? I am really at a loss
to understand it,

SHRI DIPEN GHOSH (West Ben-
gal): If was not I

SHRI PRANAB KUMAR MUKHER-
JEE: I am not talking of you, I am
talking of the industrialists.

SHRI SYED SHAHABUDDIN: Mr.

no this -

Minister, the concerp is really about’

k)
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the foreign nationals of Indian origin.
Can you please define the term ‘non-
resident Indian’ to mean the ‘Indian
national residing abroad’?

SHRI PRANAB KUMAR MUKHER-

JEE. 1 am coming to that. That is.

why 1 said I will protect them
through the institutional support
because I do not want that there
should be a remote control. It is
not possible, it is not healthy, it is
not desirable. But the question is,
as somebody was saying, “why are
you giving it to foreign countries’
passport-holders?” Mr. Shahabucddin
is well aware of the position that in
many countries there are municipal
laws where beyond a certain period
you cannot stay if you do not acquire
the citizenship there and if you do
not surrender the citizen of your
pareny country. Many of them, a
large number of them tell use: “We
have to accept the foreign citizen-
ship under certain conditions because
the municipal law of this country
doeg not permit ug to stay beyond a
certain peirod. That is why, while
we would like to continue to stay
here more, we do nhot want to lose our
identity as Indiang merely because of
surrender of our Indian passports and
acceptance of passport of another
country.” Therefore, this is the posi-
tion we have tg care for. And you
shall have to keep in mind the pro-
blemg which we faced after the in-
cident of Uganda, the problems which
we had to face in early fiftieg in Sri
Lanka, the problems which may come
up in many other countries. Ultimate-
ly, if these people start coming in,
what are you going to do? Are you
going to seal your border? If the
non-resident Indiang start coming in
from other countries because they
find that the country where today
they are staying is becoming hot are
you simply going to seal the border?
It is simply not possible. Therefore,
it they have to invest here, if they
have to have some stake here, we
should permit them to do so. Day in
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and day out, we were told in private
meetings, in deliberations, in discus-
sions: “Enough money is there. But
you people are not providing con-
cessions to them. That is why money
is not coming in” When a little bit
of money ig coming, we have started
shivering in our trousers. I think
that is not fair.

Now I come to certain other points,
particularly the one raised by my
good friend. Mr, Kalyan Roy. He
practically converted the floor of the
Rajya Sabha into a discussion for
what they call ‘collective bargaining’.
Here T would like to make one point
clear. You have collective bargain-
ing with the private owners or with
the private monopolists, I do not
mind it. But, do you like to extend
the same concept to the public sector?
Who prevents you? He talked of
the coal agreement, the steel agree-
ment, the BHEL, agreement, and he
went to the extent of suggesting.
what, I think, he called perverse and
idiotic interference by the Bureau of
Public Enterprises. Who is ulti+
mately paying it? Either I am to
provide the budgetary support, which
you are demanding, Mr, Kalyan Rov,
in the coal sector, from the existing
wage bill of nearly Rs. 200 crores it
will straight be up by more than
Rs. 60 crores, in the BHEL it would
be Rs. 15-16 crores more. I do not
mind paying it, but there should be
some discipline. I made it clear when
I had held discussions with the trade
union leaders that after all we have
to provide the budgetary support; and
when we have to provide that support,
T would like to see that it has to be
within certain discipline, within a
certain limit. I cannot simply leave
the concept of collective bargaining
to be injected in the public sector,
when I am to collect money, or rather
pick money, from the Indian public
and provide it. That is simply not
possible. And still we have afforded
it. The Bureau has put the guideline
of 10 per cent. - But you know even
at the time of the last agreement
nowhere yoy adhered to 10 per cent.
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The guideline was there, but we
agcommodated 13 per centi, 14 per
cent, or 15 per cent. As regards the
question of retrospective effect, don’t
you feel that it is leading us to a really
difficult situation? Even today I do
not know, when I presented the
Budget, how much commitment I shall
have to make for the coal seftor, for
the steel sector, for other heavy public
sector undertakings, because when
the agreement will be finalized, no-
body knows. You are talking of
banks, When did they give their
charter of demands? I myself told
them, “Your agreement is going to
expire. Give me your charter of
demands, so that the process of nego-
tiations can start” In the mname
of . collective hargaining you are
just deciding that it will have
retrospective effect. An agreement
shall be signed this year. I shall have
to give money from last year. Where
does the money come from? How can
one make a plan? And when it will
be passed on to consumers by price
adjustment, you will start saying that
we are increasing ‘he price. Who
has to pay? Where are you to put
it? There should be some place in
the system where this has to be
absorbed. And if you do not have
that, some place to absorb that, T am
afraid that position cannot be accepted.

Sir, in regard to trust and rural
development still there are certain
misunderstandings. What type of
trusts? All businesg income of charit-
able trusts should be taxed, or with
certain exceptions. What are these
exceptions? One exception is which
is notified under section 23(c), that
577 or 522 whatever odd number may
be.

And some hon. Members said that
I was going to tax the sale of the
prasadam of the Lord Venkateswara
Temple. That is not. That is already
exempted. They are covered under
section 23(c). And I made it clear
in the Lok Sabha itself. So, you need
not have repeated that point,
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Then I have said about certain trusts
which Mr, Kulkarni also referred to,
that aught to have some sort of acti-
vity, which, in the strict sense of the
term, have business income, but they
are being done in the process of either
training or in the process of education

or for the benefit of the beneficiaries.

Suppose some trust is running a house
for the old or an orphanage or a
blind school. They produce some-
thing, and they sell it. But that would
also be exempted. By the amend-
ments which I have provided, that
woul dalso be exempted, The so-called
business activity of the educational
institutions which Mr. Kulkarn; men-
tioned, would also be exempted., There
is a separate law already. Hospitals
charge, and that is also a business
income. But that is exempted. There-
fore, the business income from certain
activities will be exempted. and except
that .all other business income will be
taxed, and this is the provision I have
made,

And why have I to extend the time
till November? I do not know where
the bravado of Mr, Kalyan Roy was
when Mr. H. M, Patel extended it by
one stroke to three years. I wag sit-
ting on that side. I did not see your
bravado at that time. But what I
say is—I told you last year—that I
am awaiting further recommendations
of the Jha Committee. And this year
I have implemented it. Ang I told
them, “By 30th September you dis-
pose of.”

And I have made one amendment
which will take care of the problem
raised by WMr. Shahabuddin about
original corpus, What has been
acquired by donation, but not pur-
chase, what has been acquired by
donation and the donee’s share accrual
of that original corpus up to June,
1973, that part, I am exempting, and
the rest they will have {o invest in
the specified areas which have been
provided in the law.

In regard to the rural develop-
ment, T made it abundantly clear that
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it is not a question ‘of having any
political interference. Nobody can
raise any objection with the Prime
Minister’s National Relief Fund or the
Prime Minister's Drought Relief Fund
or the Prime Minister’'s Fund for
encouraging folk art and other things.
Those are political issues. Up to now
we have not reached that stage. But
still T have changed the name. I did
not want to bring the name of the
Prime Minister. I have converted it
into National Rural Development
Fund. Why I wanted to do it? I
wanted to do it because I must know
what activities are taking place
where. Ag in your case schemes worth
Rs, 400 crores were approved and the
actual disbursement was Rs. 6 crores.
And why should I have this type of
arrangement? That is why I have
suggested that if the companies want
to do it, guidelines will be issued, and
this will contain these things. Angd if
a company wants to do it by its own
agency, they are permitted to do it.
And if they do not want it and they
want to contribute money to certain
agencies, they can do it. But I must
know three things: What type of pro-
grammes they are going to accept
and it must be done of the approved
programmes; secondly, in which area
it has to be implemented; and thirdly
to which agencies they are giving to
do it.

Otherwise it would be extremely
difficult. I am not just going to moni-
tor it from one place. I am just pro-
viding guidelines. There will be com-
mittees at the State 1level. These
committees are still functioning and
they will implement it. So there is
no scope for political interference or
things like that.

One or two points more and I have
done. Dr. Adiseshiah while making
his observations, particularly with
regard to one year’s Appropriation
Bill, asked why a huge amount was
spent and he suggested that perhaps
we are not making our assessments
correctly. It ig true, Sometimes we
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- face that. That is why we come up

with supplementary demands, sup-
ported by the relevant Appropriatign
Bills. But I checked up the ypar
which he particularly mentioned. He
said that through the Appropriation
Bills we took nearly Rs. 17,000 crores.
Of this Rs. 16,000 crores were treasury
bills. And you know treasury bills
in the concept of gross budgeting:
you take the receipt side and the
expenditure side. And it is because
of that in that pérticular year, the
figure was astronomically high,

The second point he made was about
new industries. Perhaps it iz frue
that in this year’s budget we have not
done anything. But we have made
available to the units establisheg in
the backward areas some tax conces-
sions. I am talking of tax concessions,
not of other concessions, subsidy or
other things. I am talking of tax
concessions provided to them for eight
years, ten years. And there are tax
holidays to the units established in
the backward areas. These are
already provided and these are in-
built in the law. Therefore, if you
take all of them into account, you will
find that concession has been given to
the existing units and tax concessions
are also being given to the new units.

The last point...

SHRI KALYAN ROY: You are
silent on the utter inefficiency of the
CBDT.

SHRI PRANAB KUMAR MUKHER-
JEE: I am not at all silent about it
He has reminded me ¢f something.
He quoted certain figures and he said
they were from the report of the
Public Accounts Committee. I do not
kr ow whether it is a published report
of the Public Accounts Committee. If
it 1s not so, then you have committed
a serious impropriety and you have
done something which is not proper,
because as a Member of the Public
Accounts Committee, unless the report
is laid on the Table of the House, you
cannot use it in the course of a discus-
sion or debate or even you cannot
frame a question on that basis. (Inter-
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ruptions) Tf it has been laid, it is | was raised to Rs. 7.5 lakhs. And now
all right. But I doubt. Anyway, Sir, =~ a demand has come that it should ve

it is not a question of inefficiency of
1vhe CBDT. It is not my case that all
my organisatibns are doing well. If
they are doing well, then Members
would not have got so many poinis
to criticise. But at the same time,
vou have to keep in minrd that we are
making efforts. For instance, take the
question of the so-called arrears which
is 1aised sometimes. I have explained
that it becomes a misnomer in that
sense. You raise a demand in March.
Three months’ time you give. But
on the 1st of April, you can show 1t
as arrears. But still we are making
efforts. And I am guided by the con-
clusions of the Committee. When I
introduced the concept of minimum
corporate tax, the observations of the
Public Accounts Committee helped me
But it is not a question of tax evasion.
You cannot call it tax evasion. We
are giving them certain concessions.
Pecple are utilising those concessions
and making their tax planning in such
2 way that they are not to pay any
tax, If you don’t want to give tax
concessions, then don’t give tax con-
cessions. But the mement you give
tax concessions, then by proper plan-
ning, intelligent planning, they gee
that they don’t have to pay taxes. So
I have said, whatever concessions you
may be entitled to, they would nol
go beyond 70 per cent. So that point
will be taken care of.

The last point is about the small
scale industries. I would be prepared
to go with Mr. Shahabuddin. But it
is extremely difficult. Suppose I say
today that there will be no total
rehef. 1 do not know whether he
will rise against me, bui other Mem-
bers will rise against me. It is not
possible. T do understand the inherent
difficulties. The moment you have a
« "t-off point, there is a certain ten-

r. I am prepared to accept your
ktion; it would be more rational
¥ a¢ have a graduated system instead
of having a cut-off point. But, firstly,
there is no fixed cut-off point. We
started with Rs. &.lakhs and then it

2

made Rs. 10 lakhs,

The second problem would be that
there would not be any more incen-
tives for expanding; there would be
no incentive for getting the unit cost
réduced, improving the efficiency and
there would be inherent tendency or
inbuilt incentives to be inefficient and
dependent on the tax concessions. We
shall have to accept the system which
we have already created for curselves.
It is just-not possible for me to remove
that thing. Whatever concessions I
have given, I have explained in detail.
I think the points some of the honour-

able Members have raised, I have
tried to cover...
SHRI SYED SHAHABUDDIN:

What about pensioners?

SHRI PRANAB KUMAR MUKHER-
JEE: I have told you on a number
of occasions. I went {o the court not
because I did not want to give money
to pensioners. I myself accepted the
problem. The wholé question i when
the court says, you have 10 pay some-
thing, if T am to pay something, I will

‘have to see whether I am in a posi-

tion to pay or not, from where I can
get that money, how I can get that
money. Simply you cannot dictate.
I have always said that there would
be inherent dangers. "I have to see
what would be the repercussions and
consequences, Today when the em-
ployees are coming to me, I would
say I cannot increase your wages, all
right, I will do something for your
pension. I will not be able to do it.
I shall have to thihk twice or thrice
if I can increase the pensionary bene-
fits. And if 1 do any such thing to
the existing employees, I shall have
to give it retrospective effect. Apart
from the hazardous administrative
procedure involved -in going through
the records of all retired pensioners,
the problem of money commitment
involved would be much greater. So
it has practically limited our scope
aof operation, the dialogue which we
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wanted to have with our employees.
The last point is in regerd to the Pay
Commission. I do not agree with the
suggestions made by them. We are
having discussions with the emplo-
yees; the process has been initiated
and we have appointed an Officer on
Special Duty. I do not agree and I
would never accept the proposition
that between the Government em-
ployees and ourselves there would be
some friends like Mr, Kalyan Roy or
Mr. Dipen Ghosh. We will talk to
them directly through a set procedure,
So I am not going to accept any inter-
mediaries between me. and my
employees,

SHRI DIPEN GHOSH: But you are
not talking with them.

MR, DEPUTY CHAIRMAN: Now
I shall put the motion for considera-
tion moved by the Minister. The
question is—

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1983-84 as passed by the Lok
Sabha, be taken into consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: We
shall now take up the Clause-by-
Clause consideration of the Bill.

Clauses 2 to b were added to the
Bill,

MR. DEPUTY CHAIRMAN: Now
we come to Clause 6. There is one
amendment in the name of Mr. Shaha-
buddin. Are you moving it?

SHRI SYED SHAHABUDDIN: 1
just want to say a word. Perhaps
the honourable Minister has explained
the point that I had raised. If he
assures me that under provise (1) to
which he referred just now, if the
corpus of the original Waqf was the
business itself, such business is cover-
ed under the term “asset”, then I am

[9 MAY, 1983

Bill, 1983 4ot

not moving; if it is so, I have noihing
more to say.

MR. DEPUTY CHAIRMAN: So,
you are not moving; so there is no
amendment. Now the question is—

“That Clause 6 stands part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill.

Clauses 7 to 59 were added to the Bill.

The First Schedule was added to the
Bill.

The Second Schedule was added to
the Bill.

The Third Schedule was added to
the Bill. -

The Fourth Schedule was added to
the Bill.

The Fifth Schedule was added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, I move:

“That the Bill be returned.”

The question was proposed.

"DR. MALCOLM S, ADISESHIAH:
May I just inform the Finance Minis-
ter, through you, that in the discus-
sion on the Finance Bili, particularly
on clause 36 relating io non-residents,
amongst the Members there was a
controversy as to whether the non-
residents you are referring to here
are citizens of India only who are
residing abroad. I think your state-
ment confirms what is here in t' ¢
clause that they include perso
Indian origin who are foreign citizen
also.

MR. DEPUTY CHAIRMAN: He
hag clarified it. -
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st gmAa Areaw gaa (fagre) ¢
SrguTafa WERA, HF FEdA oF q
Fgdl & M FE arc HY g F
areed ot 3@ @A w5y gstar @
1T #s 3@ f999F 9T w9 F9f
g o fag T TAF oo
Fem {5 4% & afy ot €O zfw
& fax &9 fegr arar § sad g
fagar amm, w9 QErAl £, IR
¥ & 398 g AT, gAAT T fFAAT
Fr faar T & 0 9% W
qrsq faerdr § 98 16.17 ©WY wie
qrede ¥ & afwa 51 & fogm ag
Far 24.25 T 26 TWE H
famar &1 WY 9rq T 9iF IR AT
HIHE # ¥ 98 55 @1 41 6 AR
¥ dw A fagr st g av foae
gfemdt awHT & & 9@ T A
Alal d® ard ¥ AT ol fwT
@ & wfd v afsadr Y qrdr
d aF A1 39 g gl 7 A
WY g% 99 WA & WIT 99 9% 98
gfsgdt St & g aF afsadr @
SART dF & FeleT gl @I g |
& G A1 ¥} T ag 4% A1
(smmarw) 9% sk @ faw v
fade &1 @ Tasy @i FUF AR
faarat &1 Y giw afmd T
Wt & ag fa@a 1 @ w @ T g,
@I &t F1E e afl fawar g,
@I FY agardt gy T gwad F
FIA, @ wwad fax FF AT
Mfa w1 a7 & W E | AT
IT 9T FTrE FX fogd {5 fraray w7
i gfagr 8 & ag IAFT WYY ¥
q o @

off TRYgz Tag: @Y Sy =
§ W @y fawr & g wOw)
g faar & &, =9y Sarg fear § )
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WAy AT YA s §
ARt FIE ouFeqT ¥fxd  faad f5
wffeat a= A, .. (smaurm) dar
TG AMFIM |

st guwewmfa: ag ar wwad

qNw § g fear 21

SHRI PRANAB KUMAR MUKHER-
JEE: In regard to 5 per cent, one
hon. Member also mentioned why I
am not bringing in an amendment.
The amendment is not necessary be-
cause it has to be provided through
the guidelines, and the Reserve Bank
will take note of it. We shall have
to think about it. It is very difficull
to administer. We will work out how
to administer it.

Shri Hukmdee Narayan Yadav
spoke in regard to the problem of
banks. I will have to check it because
I am not aware of the situation. But
we would like to see that the benefit
goes to the farmers.

MR. DEPUTY CHAIRMAN: The
guestion is:

“That the Bill be rcturned.”

The motion was adopted.

—

THE AFRICAN DEVELOPMENT
BANK BILL, 1983

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Sir, I
beg 1o move:

“That the Bill to implement the
international agreement for the
establishment and operation of the
African Development Bank and for
matters connected therewith, as
passed by the Lok Sabha, be taken

into consideration.” i |
/

Sir, the honourable Members will
recall that in February, 1982, the



